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the National Green Tribunal

Eastern Zone Bench

Kolkata

O.A. No. of 2024

In the matter of

Budhan Maji and Others

Petitioners

Versus

The Union of India and Others

..... Respondents

It

-f.

Synopsis of Facts

On 29th October, 2003 The Joint Secretary to the Government of
West Bengal, commerce and Industries Department, vide Memo No.

304-cI-0- lcoar/o23l03lMr dated 29.1o.2oo3 intimated the Joint
secretary to the Land and Land Reforms Department, Government of

West Bengal for identification of some lands in the Districts of Bankura

as well as Birbhum fo1 mining of coal and thereby directed restriction

and settlement andf or transfer of such lands for the time being.
:

Purstrant thereto, on 8th November, 2005 vide Notification-. No.

37o-cr/o/coal/OL/04/Mr dated 8th November, 2005 the Joint secretary

to the Com5nerce and Industries Department, the Government,of,West

Bengal intimated the Managing Director west Bengal 
'rurin.r"f '

Development and Trading Corporation Limited of such"decisionti"t 
"r,
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by the Ministry of commerce and Industry and requested them to start
the Land Acquisition proceedings.

On Sth October, 2OIO The State of West Bengal, acquired the

required land of about 697 acres of land lying and situated at Seven

Mouzas namely Sitarampur, Shalgara, Kishoripur, Jaysinghapur,

Ronalejora, Bhagabanpur, Raghunathpur, Paharpur and

Krishnananagar in the District of Bankura for mining Coal at Trans

Damodar Sector Coal Block under Ranigunj Coal Fields.

On 2na December, 2OIO meeting was held between the land losers

and the Authorities of the Trans Damodar Coal Project in presence of

District Magistrate Bankura, whereby and where under a final shape

was given to the said rehabilitation and resettlement package.

But uirfortunately, on 13th Januar5r, 2O16 by issuing Memo the

District Administration though under an obligation to take steps to
mitigate and eliminate such grievances and inconveniences of the local

people, however, to the utter dismay, communicated that such

grievances are to be addressed to the Authority of the WBMDTCL and

DPL for their redress and on 27u' AugUst, 2021 Relevant Memo in
respect of the above has been issued.

On 3Id August, 2022 the Applicants made representation to

Block Dev.elopment Officer, Barjora Development Block, Bankura,

no positive response thereto has come out as yet.

The inhabitants of Chunpora village are the most affected, though

their lands have not been lawfully acquired for the said projects, they

could not tlse, utilize or even enjoy the same for their own way moreover

the Air, Water, Land and the Environment of the area polluted day by

the

but
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day due to such illegal mining and mining activities and

of the said mines.

The lands as well as agricultural lands of the said

getting waterlogged with waste water coming out of the mines

it has become impossible to utilise such lands for the

cultivation andf or any other purposes also. Such

indiscriminate illegal mining throughout the area is a major
pollution of land and its degradation. Despoliation of natural
through spoil heaps and excavation, reduction in forest and

areas, air and water pollution arethe natural and obvious con

of such type of large scale illegal mining operation in the

question.

The blasting in the mines are regularly being carn'ed out
foiiowing thb norms and as close as within 2OO feet of the

areas of Chunpora village and also without maintaining any di

agreed from the roads including state high way leading to its
and destruction. The consequence of such blasting causing

high scale beyond the tolerance level of any human being

indiscriminate and illegal blasting causing noise pollution

Pollution.

That as a conse{uences of such unplanned and

mining and blasting, most of the residential houses have

cracks and some of them collapsed as well. The situation is so

the residents of the village are living under constant fear of

lives as well as their properties. Their access to the public road

also been seriously affected and the entire locality has virtually
a quagmire.
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That no damage compensation have been paid or even thought of

to be paid by the Respondent Authorities in spite of being otherwise well

aware of the entire situation, the villagers of Chunpora have neither got

any benefit of the Rehabilitation and Reset.tlement packages as has

been promised to them nor were they given any employment in the

Respondent organisations andf or under their control and management

as envisaged in the scheme since their lands have not been formally

acquired under the law as yet, though indiscreet mining is otherwise

going on all around their vicinity, and moreover they are the worst

suffer of the various types of pollution and health hazards causing

thereby making their lives hell.

The Applicants whenever put efforts to protest against such

deprivation and unplanned mining activities, they are being threatened

of dire consequences and intimidated by implicating them in false

criminal cases. Ventilating all these grievances, the Petitioners have

caused to make series of representations before the Respondent

Authorities stating all the facts and problems which the people of the

Chunpora village are facing, but all were in vain.

Hence this Application

I
L,

I
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Sth November, 2005

Sth October,2OLO
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List of Dates

The Joint Secretary to the Government of West

Bengal, commerce and Industries Department,

vide Memo No. 304-CI-O- /Coal/O23/03/MI
dated 29.1O.2OO3 intimated the Joint Secretary

to the Land and Land Reforms Department,

Government of West Bengal for identification of

some lands in the Districts of Bankura as well

as Birbhum for mining of coal and thereby

directed restriction and settlement andf or

transfer of such lands for the time being.

Vide Notification No. 370-CI I o I CoaI / O I I 04 / MI

dated 8th November, 2005 the Joint Secretary

to the Commerce and Industries Department,

the Government of West Bengal intimated the

Managing Director West Bengal Mineral

Development and Trading Corporation Limited

of such decision taken by the Ministry of

Commerce and Industry and requested them to

start the Land Acquisition proceedings.

State acquired the required land of about 697

acres of land iying and situated at Seven

Mouzas namely Sitarampur, Shalgara,

Kishoripur, Jaysinghapur, Ronalejora,

Bhagabanpur, Raghunathpur, Paharpur and

Krishnananagar in the District of Bankura for

mining Coai at Trans Damodar Sector Coal

Block under Ranigunj Coal Fields.

c)

tsl d'\#
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13fr January,2OL6

27tn August,2O2L

3'd August,2022
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Meeting was held between the land losers and

the Authorities of the Trans Damodar Coal

Project in presence of District Magistrate

Bankura, whereby and where under a final

shape was given to the said rehabilitation and

resettlement package.

Issuing Memo the District Administration

though under an obligation to take steps to

mitigate and eliminate such grievances and

inconveniences of the local people, however, to

the utter dismay, communicated that such

grievances are to be addressed to the Authority

of the WBMDTCL and DPL for their redress.

Relevant Memo dated 27th August, 2021 in

respect of the above issued.

Applicants made representation to the Block

Development Officer, Barjora Development

Block, Bankura, but no positive response

thereto has come out as vet.

g-.e



In the National Green Tribunal

Eastern Zone Bench

Kolkata

No. of 2424

In the matter of

An Application under

15, 18, $,and 20 of the

Green Tribunal Act. 201O

And

In the matter of

Air, Water,

Environrnental Pollu

In the matter of

The Environment

1986

In the matter of

The Air (Frevention

Pollution) Act, 1981

and

gb
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In t]'e matter of

The Water (Prevention

of Pollution Act, 1974

and Control

And

In the matter of

The Land Pollution

And

In the matter of

Budhan Maji, son of Late Amulya

Maji, residing at Village

Chunpora, Post Office and Police

Station Barjora, District

Bankura -722202.

Prasanta Maji, son of Late Amulya

Maji, residing at Village

Chunpora, Post Office and Police

Station Barjora, District

Bankura -722202,

Dukhamay Maji, son of Late

Amulya Maji, residing at Village -
Chunpora, Post Office and Police

Station Barjora, District

Bankura -722202.

2.

3.

tf"b.\

3p
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4. Rahul Bhui, son of Fatik Chandra

Bhui, residing at Village

Chunpora, Post Office and Police

Station Barjora, District

Bankura -722202,

5. Sanjoy Kumar Roy, son of Late

Kalipada Roy, residing at Village -
Chunpora, Post Office and Police

Station Barjora, District

Bankura- 722202,

A11 the above named applicants are

represented by -
Sagarmay Ghosh,

Advocate,

Bar Association, Room No. 6,

The High Court at Calcutta,

Kolkata - 700001,

Email - sagarmayad@gmail.com

.... Applicants

Versus

1. The Union of India, service through

the Special Secretary, to the

Ministry of Environment, Forests

and Climate Change, Government

of India, having Office at Jor Bagh
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Road, Lodi Colony, New Delhi,

Delhi, Pin - 110003.

Email - secy-moef@nic.in

The Ministry of Environment,

Forests and Climate Change,

Government of India, Eastern Zone

Office, service through the

Additional Principal Chief

Conservator of Forests (c), Regional

Office (EZ\, having Office at A/3,

Chandersekharpur, Bhubaneswar,

Pin - 751023, Odisha,

Email - roez. bsr-mef(Enic.in

The Secretary, Ministry of Coal,

Government of India, having Office

at A - Wing, Shastri Bhawan, Dr.

Rajendra Prasad Marg, New Delhi -
1 1000 1,

Email - secy.mo@nic.in

The Director General of Mines

Safety, Ministry of Labour and

Employment, Government of India,

Sitarampur Region No. II, Eastern

Zone, Post Office Sitarampur,

District - Paschim Bardhaman. Pin

- 713359,

Email - ezsitaram pur.r2@gmail. com

3.

A't.
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The Principal Secretary, The

Department

Government

Environment,

West Bengal,

having Office at Pranisampad

Bhavan, 5th Floor, LB-2, Sector -
III, Salt Lake, Kolkata - 700098,

Email - psecy.env-w@gov.in

The West Bengal Mineral

Development and Trading

Corporation Limited, service

through the Chairmen - Cum

Managing Director, having Office at

3.d Floor, DJ 10, WBIIDC

Building, DJ Biock, Sector - II SaIt

Lake City, Kolkata - 700091,

Email - wbmdtcltd@gmail.com

mdwbmdtcl@gmai.com

The Durgapur Projects Limited,

service through the Chairman,

having Office at Dr. B.C. Roy

Avenue, Durgapur, District -
Paschim Bardhman, Pin - 7l32OI,

Emai.l - admrn@dp1.net. in

The District Magistrate, Bankura,

having Office at Administrative

Building, Bankura Collectorate,

Post Office and Police Station

Bankura, District - Bankura, Pin -
722tor,

of

of

6.

7.

8.
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Email - dm-bank@nic.in

The Block DeveloPment officer,

Barjora DeveloPment Block, Post

and Police Station Borjora,

District - Bankura, Pin - 722202,

Email - bdo. barj o ra2O I8@gmail. com

The Superintendent of Police,

Bankura, Post Office and Police

Station Bankura, District

B'ankura, Pin - 722tOL,

Email - spbankura@gmail.com

The Inspector In Charge, Barjora

Police Station, Post Office

Bankura, District Bankure,Pin

722202,

Email - p sbarj ora@policewb. gov. in

The Sub Divisional Officer,

Bankura Sadar Sub Division,

having Office at Bankura, West

Bengal, Pin - 722tol,
Email - sdosadarbankura@gmail.com

The Central Pollution Control

Board, represented bY its Member

Secretary, having Office at Parivesh

Bhawan, East Arjun Nagar, Delhi,

Pin - 110032,

10.

11.

12.

13.
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Email * mscb.cPc@nic.in

L4. The West Bengal Pollution Control

Board, represented bY its Member

Secretary, having Office at

Paribesh Bhavan, 10A, Block - LA,

Sector - III, Bidhannagar, Kolkata

- 700106, West Bengal,

Email - net. wbpcb-w@bangla. gov. in

..... Respondents

To,

The Hon'ble Chairperson, National Green Tribunal; Eastern Zone

Bench at Kolkata and His companion Members of the said Honble

Tribunal

The humble Petition of the

Applicants above named

Most Respectfully Showeth

1. The respective address of the Applicants given herein above are

for service of Notices of the instant Application.

2. The respectiye address of the Respondents are given herein above

for the service of Notices of the instant Application'
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3. The instant Application has been filed under Sections 14

and 20 of the National Green Tribunal Act, 2O1O to ch

significant issue of unwarranted Air Pollution, water pofluti

Pollution and Environmental Pollution causing by

unauthorized mining and mining activities by the Respondent

association and connivance with other Respondents

whereby coal residue accumulated along roadsides as well as

caused by coal residue and transportation of the coal through
carrier and pollution causing thereby.

4. The Applicants above named are peace loving, law abiding
of India having their permanent addresses as given in the

hereinabove and grievances of the Applicants against the Res

are amenable to the jurisdiction of this Hon'lole Tribunal.

5. The Respondents are the state as defined under Article 1

Constitution of India, hence the remedy can be invoked

Applicants against above named Respondents under the Nati

Tribunal Act. 2010.

6. The Applicants are espousing the cause of local

inhabitantS of the Chunpora Village, Post Office and police

Barjora, District - Bankirra - 722202, in the state of West

who are.like the Applicants seriously affected by the Envi

and Land .Pollutions due to illegal, unauthorized, haph
unplanned mining the of in the said area, being members of
andf or large number of such concerned and affected people.

7. The Applicants state that in the year 2009, the Joint
the Government of West Bengal, commerce and Industries D
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vide Memo No. 304-cl-o- /coallo23/03/Mr dated 29.Lo.2oo3 intimated
the Joint secretary to the Land and Land Reforms Department,

Government of West Bengal and vide Memo No. 303(g)-CI-
of/coal/o23 /03 /MI dated 29.1o.2oo3 intimated the District
Magistrates of Bankura, Birbhum and Purulia for identification of some

lands in the Districts of Bankura as well as Birbhum for mining for
mining of coal and thereby directed restriction and settlement and.lor

transfer of such lands for the time being.

8. The Applicants state that pursuant to the said decision dated Sfr

october, 2oro by the Ministry of commerce and Industry, Government

of West Bengal the State acquired the'required land of about 697 acres

of land lying and situated at seven Mouzas namely sitarampur,
Shalgara, Kishoripur, Jaysinghapur, Ronalejora, Bhagabanpur,

Raghunathpur, Paharpur and Krishnananagar in the District of
Bankura for mining Coal at Trans Damodar Sector Coal Block under

Ranigunj Coal Fields.

9. The Applicants state that subsequently, vide another Notification

No. 37O-CIlolCoaI/OtlO lMI dated 8th November, 2005 the Joint
Secretary to the Commerce and Industries Department, the Government

of west Bengal intimated the Managing Director west Bengal Mineral
Development and Trading Corporation Limited (hereinafter referred to
as wBMDTCL) of such'decision taken by the Ministry of commerce and

Industry and requested them to start the Land Acquisition proceedings.

The issues went up to the Hon'ble supreme court of India regarding

such aliotment of Coal Block amongst others.

10. The Applicants state that thereafter, certain development cropped

up and subsequently, the said WBMDTCL was appointed as the

advisor-cum-mining agents of said Durgapur Projects Limited
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(hereinafter referred to as DPL) in respect of operation of the said Trans
Damodar coal Block, which was obtained by DpL through auction from
the nominated Authority, Ministry of coal, Government of India.

copies of the said Memorandum dated 29th october, 2003 and
the decision taken by the Ministry of commerce and Industry,
Government of west Bengal the notification dated gth November, 2oo5
and Memo dated 23.03.2015 are annexed hereto and collectivelv
marked with the letter "A-I".

11. The Applicants state that amidst acquisition proceedings having
been initiated, talks went on for rehabilitation of the affected persons in
respect of the said project and the rehabilitation and resettlement
package was revised a couple of times and ultimately on 2nd December,

2OIO a meeting was held between the land losers and the Authorities of
the Trans Damodar Coal Project in presence of District Magistrate
Ba.nkura, whereby and where under a final shape was given to the said
rehabilitation and resettlement package.

12. The Applicants state that in the said rehabilitation and
resettlement packages, various terms and conditions were discussed
and agreed upon by the concerned interested persons andf or
stakeholders regarding acquisition of lands upon giving due, adequate

and just compensation and employment to the land losers and even
pro'riding for resettlement of them prior to the starting of any mining
activities, however, nothing significant was done thereafter, and
substantial portion of the proposed land acquisition was also held up.

13. The Applicants state that the entire area of land comprising the
village Chunapara has not at all been acquired as yet.
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L4. The Applicants state that as per the schemes of the coal mines
project various terms and conditions as well as safet5r measures have
been postulated by the Respondent Authorities which were/are to be
followed and/or undertaken by the competent Authorities before
initiation and during the process of mining in the said area, some of
those are -

Not to initiate andf or undertake any mining activities or
infrastructural development pertaining thereto prior to
initiation of direct purchase of alternative lands for
resettlement of the residents of chunpora and Bhirkasol
village:

ii) The opencast working shall not be extended in areas
unless the land in question has been acquired by the M/s
Durgapur projects Limited.

No blasting for remova-l of overburden or for extraction of
coal is permitted within 100 meters of any structure
andf or building not belonging to the Authorities of M/s
Durgapur Projects Limited (hereinafter called and referred
to as the DPL) or any public road, unless permission as
required under the Law is obtained.

owners of structures, dwelling houses and lands not
belonging to the DPL and habitants and.f or occupants of
such dwelling andfor building shall be indemnified
against damage of property and/or idury to persons if
arises, due to mining operations.

iii)

t")

ffi
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No blasting shall be done within 1oo meters distance from
the state Highway No. 9 until the same is shifted bevond
the danger zone of blasting.

No blasting shall be done within 1oo meters distance from
the structure of Bhikrasol and chunpora vinage untill the
same is shifted be5rond the danger zone of blasting.

Any displaced families shall each be provided with 5SO

square feet of built up houses on 2 kathas of developed

lands.

viii) Opportunity of employment to be provided to the land
losers.

compensation to be paid to the affected agricultural
iabourers.

x) owing to such mining activities if any environmental
pollution or inconvenience is caused to the people of the
Iocality, District Administration shall take immediate steps

to mitigate or eliminate the same.

copy of the relevant extracts of the minutes of the proceedings
dated 2nd December, 2010 are the relevant Memo dated 27tr'August,
2O2I in respect of the above are annexed hereto and collectivelv marked
as Annexure "A-2"

15. The Applicants state that out of 69T acres of land which was
proposed to be acquired only about 282.4s acres of land has admittedly
been acqr-rired till date, the process of acquisition in respect of the

vii)

ix)

,-;s
;&3)i'Ts
*7:2
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balance amount of land is being held up for an indefinite period of time
but the mining process is going on rampantly in a haphazard manner
affecting the whole area and causing environmental hazards.

16. The Applicants state that the Chunpora village constitute of land
under Ma'uza- shalgara, and no portion of land of such Mauza has yet
been acquired. However, such irresponsible and haphazard mining de-
hors the relevant scheme and agreed terms and conditions has posed a
serious threat to the lives, properties and environment of the
inhabitants of the chunpora village and its vicinity at large.

L7. The Applicants state that owing to indiscreet blasting and mining,
deep creaks and crevasses are regularly coming up in the existing
houses and building constructions of the area damaging them at their
foundations.

18. The Applicants state that apart from the above the Public roads of
the area have also been made to suffer serious damages and landslides
owing to such unplanned, unmethodical indiscriminate mining. Basic
civic infrastructures, amenities and facilities of the locale are also
largeiy affected as a consequences of such irregular and uncontrolled
mining, resulting thereby almost complete blockage of drainage and
sewerage system of the said locality.

L9. The Applicants state that perennial water rogging has become a
common phenomenon in the said locality.

20. The Applicants state that due to lack of resettlement and
rehabilitation, the people of the said locality are also being seriously
subjected to the wrath of pollution owing to such inexpedient mining
activities.

ffi
\ b??
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21. The Applicants state that agricultural lands are going damaged or
otherwise encroached upon by mining activities in unauthorized
manner.

Photographs corroborating the issued stated herein above are

attached herewith and collectively marked as Annexure ..A-3,,.

22. The Applicants raised objections and made several

representations in respect of such illegal and unauthorized activities,
but such illegal and unauthorized mining operations of the said project

have been going on affecting the entire earmarked area notwithstanding

oniy few acres of land having been actually an officially acquired out of
their total 697 acres of proposed land acquisition, thereby gravely

affecting the people, theirs lives and environment of the vast area.

23. The Applicants state that the inhabitants of Chunpora village are

the most affected, though their lands have not been lawfully acquired

for the said projects, they could not use, utilize or even enjoy the same

for their own way moreover the Air, water, Land and the Environment
of tkre area polluted day by day due to such illegal mining and mining
activities and transportation of the said mines.

24. The Applicants state that the lands as well as agricultural lands
of the said village are getting waterlogged with waste water coming out
of the mines for which it has become impossible to utilise such lands for
the purpose of cultivation andf or any other purposes also. such types

of indiscriminate illegal mining throughout the area is a major factor of
pollution of land and its degradation. Despoliation of natural landscape

through spoii heaps ancl excavation, reduction in forest and agricultural
areas, air and water pollution arethe natural and obvious consequences

tl. t' :J r'"
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of such type of large scale illegal mining operation in the area in in
question.

25. The Applicants state that the blasting in the mines are regularly
being carried out without following the norms and as close as within
2OO feet of the residential areas of Chunpora village and also without
maintaining any distance as agreed from the roads including state high
way leading to its damage and destruction. The consequence of such
blasting causing noise in high scale beyond the tolerance level of any
human being and such indiscriminate and illegal blasting causing noise
pollution with Air Pollution.

26. The Applicants state that as a consequences of such unplanned
and haphazard mining and blasting, most of the residential houses
have developed cracks and some of them collapsed as well. The
situation iS so grim that the residents of the village are living under
constant fear of losing their lives as well as their properties. Their
access to the public roadways has also been seriously affected and the
entire locality has virtually become a quagmire.

27. The Applicants state and reiterate that no damage compensation
have been paid or even thought of to be paid by the Respondent
Authorities in spite of being otherwise wel.l aware of the entire sitgation,
the villagers of chunpora have neither got any benefit of the
Rehabilitation and Resettlement packages as has been promised to
them nor were they given any employment in the Respondent
organisations and/or under their control and management as envisaged
in the scheme since their lands have not been formally acquired under
the law as yet, though indiscreet mining is otherwise going on all
around their vicinity, and moreover they are the worst suffer of the

)r]-L
f:--t:-'
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various types of pollution and health hazards causing thereby making
their lives hell.

28. The Applicants state that whenever they unitedly put efforts to
protest against such deprivation and unplanned mining activities, they
are being threatened of dire consequences and intimidated by
implicating them in false criminal cases. ventilating all these
grievances, the Petitioners have caused to make series of
representations before the Respondent Authorities stating all the facts
and problems which the people of the chunpora village are facing, but
all were in vain.

29. The Applicants state that in terms of the said Agreement dated
2"d December, 2O1O the District Administration is under an obligation
to take steps to mitigate and eliminate such grievances and
inconvenierices of the local people, however, to th.e utter dismay, by
Memo dated 13th January,2016 it was communicated from the office of
the District Magistrate, Bankura that such grievances are to be

addressed to the Authority of the WBMDTCL and DpL for their redress.

Photocopy of the said Memo being Memo No. 06/iND dated
13 /o1 l2016 is annexed hereto and marked with the letter "A-4,, .

30. The Applicants btate that series of Representations were
subsequently made before the wBMDTCL and DpL as well, but no
fmitful result did bear. The predicament is aggravating day by day. In
the circumstances, the Applicants made another representation to the
Block Development officer, Barjora Development Block, Bankura on 3.d

August, 2022 regarding the matter in hand, but no positive response
thereto has come out as vet.

.$
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31. The Applicants state that the Respondent wBMDTCL and DpL
above are continuing with ttreir rampant haphazard mining forcefully
under the active indulgence of the local and District Administrative
Authorities without paylng any heed to the bonafide objections and
grievances of the Public at large particularly of chunpora village and
thereby showing a thumb to the Rule of Law making the lives of
inhabitants of the said village disastrous and polluting the wholesome

environment of the area at large.

Photocopies of some of the Representations and.f or objections are

annexed hereto and collectively marked with the letter "A-5".

32. The Applicants state that despite such apparent unplanned and
unauthorized mining operations and activities depriving the local
residents of their lives and properties and despite violating the safety

measures'and the agreed package for rehabilitation essential for the
purpose of implementation of such projects and subsistence of the
repeated objections and representations made by the Applicants in
respect thereof the Respondents Authorities have not taken any
efficacious steps in respect thereof.

33. The Applicants state that the Respondent Authorities unable
andf ot failed to redress the problem in question sympathetically rather
sat tight over the i'ssue in question, the Respondent Authority
completely ignored the rehabilitation and resettlement issue of the
affected persons rather encourage the wrongdoers to escalate the pain
and agony of the thousands sufferers of such illegal and unauthorized
mining activities perpetrated by some of the Respondent Authority and
thereby encourage to perpetrate the causes of environmental
degradation whatsoever.

t:B



24

34. The Applicants state that as the instant original Application is
being filed under sectionsT{, 15, 18, , and 20 of the National Green
Tribunal Act, 2O1O to challenge the significant issue of unwarranted
Air pollution due to dust caused by coal residue accumulated along
roadside as well as the rampant pl)'ing of thousands of Trucks,
Dumper, Tipper and over the village non-metal roads apart from that
pollution caused due to leakage of industrial dust effluents into nearby
farm lands and water bodies. The Pollution primarily stems from the
unregulated transportation of coal via Trucks, Dumper, Tipper leading
to adverse environmental impacts and suffocating the nearby areas with
such Air Pollution beyond tolerable level.

35. The Applicants are mainly hailing from the local areas which are

worst affected by such acts of indiscriminate use and plying of vehicles

thousand in numbers, if not more and those inhabitants of the said
area and adjoining area are suffering from such pollution, and as those

people of the locality are basically farmers, their farmlands has been

indirectly affected by the said Pollution.

36. The Applicants state that it is worthwhile to mention herein that
on daily basis around 7,ooo to 12,000 ccal ioaded trucks plying of from

and to the coal mines to different places within the State of West Bengal

andf or other States the passage of those trucks mostl5r happens within
the village andf or by using the village roads and adjacent roads as well
as connecting roads to and including State High way which is also a
congested and narrow one and causing the lives of the inhabitants of
the locaiity and adjacent locality miserable and they apart from other
diseases suffering from respiratory problems leading to cancer.

37. The Applicants state that most of the trucks do not take any
preventive and precautionary measures so that the dust particularly the
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coal dust from the trucks leaks outside and contaminate the entire
environment and pollutes the vicinity leading to sufferings and pains to
the inhabitants at large, including children and aged persons and due
to such reasons the said area now becomes most polluted area in the
State as well.

38. The Applicants state that it is noteworthy to mention here that
because of leakage of coal dust from those trucks a large quantit5r of
coal dust lies on both sides of the roars and subsequently, such
accumulated coal dust becomes major cause of pollution of the area

concerned specifically causing Air and Land pollution, not only it
contaminated the Air quality but it is a cause of damaging the fertility
of the Land and the Agricultural activities become mosfly affected
thereby.

39. The Applicants state that not only the house holds many school,

both primary and upper primary lerrel, collages and clther edqcational
institutions hospitals, health centers fa1l within the said roure
wherefrom the innumerable number of trucks are plying and because of
such high amount of dust pollution most of the people including
children and aged persons residing in the vicinity have started
developing air borne disease and pulmonary diseases, and the
conditioning is worsening day by day.

40. The Applicants state that the state Respondents virtually did
nothing to reduce the pollution and has not brought any changes in the
ground therefore, the scenario on the ground and the pollution is still
very high. Moreover, it is also a matter of concern that most of trucks
piying witir the such coal, fly ash and other minerals did not use proper

cover rather they did not use any sorts of cover at all and ciue to this
most of the dust easily accumulated in the air.
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4r. The Applicants state that as per National clean Air programme

(NACP) an air quality management cell have to be formed for monitoring
andf ot controlling the air quality of the concerned area with an aim to
keep cheek in the poliution in the area in question, but in practical
sense nothing in that score is visible to the Applicants and no such
activities of such cell is existing in the said area"

42. The Applicants state that taking into consideration the dire
pollution condition in the said area the Central Pollution Control Board
and the west Bengal Poliution Control Board being the Respondent Nos.

(13) and (14) have neither conducted any study not prepared any report
with an aim to take any immediate preventive steps to stop such
pollution andf or to reduce the pollution level when conditions becomes

dire and uncontrollable. There is no such pollution Emergency plan is
existing in and for the area in question.

43. The Applicants state that despite all such requirements nothing
has been done in practical sense to reduce andlor to curve the menace

of pollution, the condition of Air, Land, soil and Environment of the
area in question is extremely critical even nearby waterbodies and firm
lands has also been suffering because of such pollution.

44. The Applicants'state that the above actions of the Respondents

Authorities is nothing but colourable exercise of their power and the
said Respondents are remaining silent which will take toll on ecosystem

and cause irreparable loss to the environment as well as local people of
the said area, negatively affects their lives who are mostly dependent on
the natural resources of the said area.
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45' The Applicants state that the aforesaid action and non-action of
the Respondents give rise to substantial questions relating to
environment as there is direct violation of specific statutory
environmental obligations, the community at large along with the
individuals, group of individuals like the Applicants are highly affected
by environmental consequences, the gravity of damage to the
environment and property is highly substantial, the damage to the
public health and hygiene, community health and hygiene is broadly
miserable, the environmental consequences relates to specific and point
source of pollution as has been enumerated in Section 2(m) of the
National Green Tribunal Act. 2010.

46. The Applicants submits that the instant Application has been
filed under Sections 14, 15, 18, *:ro and 20 of the National Green
Tribunal Act, 2010 to challenge the significant issue of unwarranted Air
Pollution,' Water Pollution, Land.Pollution and Environmental pollution

causing by illegal and unauthorized mining and mining activities by the
Respondent No. (7) in association and connivance with other
Respondents.

47 - The Applicants submit that they are espousing ttre cause of local
thousands of inhabitants of the Chunpora Village, Post Office and police

station - Barjora, District - Bankura - 722202, who are like the
Applicants seriously 'affected by the Environment, Air and Land
Pollutions due to illegal, unauthorized, haphazard and unplanned
mining the of in the said area, being members of a group and,f or large
number of such concerned and affected people.

48. The Applicants submit that in the year 2oo3, the Joint secretary
to the Government of west Bengal, commerce and Industries
Department, vide Memo No. 304-cI-0- lcoarlo23log/Mr dated
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29.ro.2oo3 intimated the Joint secretary to the Land and Land
Reforms Department, Government of west Bengal and vide Memo No.
303(3)-CI-O[/ Coal/ O23 / 03 lMI dated 29.LO.2OO3 intimated the District
Magistrates of Bankura, Birbhum and Purulia for identification of some
lands in the Districts of Bankura as well as Birbhum for mining for
mining of coal and thereby directed restriction and settlement and/or
transfer of such lands for the time being.

49. The Applicants submit that pursuant to the said decision dated
sth october, 2olo by the Ministry of commerce and Industry,
Government of west Bengal the state acquired the required land of
about 697 acres of land lyrng and situated at seven Mouzas namely
Sitarampur, Shalgara, Kishoripur, Jaysinghapur, Ronalejora,
Bhagabanpur, Raghunathpur, paharpur and Krishnananagar in the
District of Bankura for mining coar at Trans Damodar sector coal
Block under Ranigunj Coal Fields.

50. The Applicants submit that subsequently, vide another
Notification No. 37o-crlolcoal/Ol /o4lMr dated gth November, 2oo5
the Joint secretary to the commerce and Industries Department, the
Government of west Bengal intimated the Managing Director west
Bengal Mineral Development ancl rrading corporation Limited
(hereinafter referred to as WBMDTCL) oi such decision taken by the
Ministry of commerie and Industry and requested them to start the
Land Acquisition proceedings.

51. The Applicants submit t]:at the issues went up to the Hon,ble
Supreme Court of India regarding such allotment of Coal Block amongst
others.
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52. The Applicants submit that thereafter, certain development
cropped up and subsequently, the said wBMDTCL was appointed as
the advisor-cum-mining agents of said Durgapur projects Limited
(hereinafter referred to as DPL) in respect of operation of the said Trans
Damodar coal Block, which was obtained by DpL through auction from
the nominated Authority, Ministry of coal, Government of India.

53. The Applicants submit that amidst acquisition proceedings
having been initiated, talks went on for rehabilitation of the affected
persons in respect of the said project and the rehabilitation and
resettlement package was revised a couple of times and ultimately on
2'd December,2olo a meeting was held between the rand losers and the
Authorities of the Trans Damodar Coal Project in presence of District
Magistrate Bankura, whereby and where under a final shape was given
to the said rehabilitation and resettlement package.

54. The Applicants submit that in the said rehabilitation and
resettlement packages, various terms and conditions were discussed
and agreed upon by the concerned interested persons and/or
stakeholders regarding acquisition of lands upon giving due, adequate
and just compensation and employment to the land losers and even
providing for resettlement of them prior to the starting of any mining
activities, however, nothing significant was done thereafter, and
substantial portion of tlie proposed. lancl acquisition was also held up.

55' The Applicants submit that the entire area of lancl comprising the
village Chunapara has not at all been acquired as yet.

56. The Applicants submit that as per the schemes of the coal mines
project various terms and cond.itions as well as safet5r measures have
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followed andf or undertaken by the competent Authorities before
initiation and during the process of mining in the said area.

57 - The Applicants submit that it was suggested by the Authorit5r not
to initiate and/or undertake any mining actMties or infrastructural
development pertaining thereto prior to initiation of direct purchase of
alternative lands for resettlement of the residents of chunpora and
Bhirkasol village.

58. The Applicants submit that it was agreed by the Authority that
opencast working shall not be extended in areas unless the land in
question has been acquired by the M/s Durgapur projects Limited.

59. The Applicants submit that it was suggested by the Authority that
no blasting for removal of overburden or for extraction of coal is
permitted within 100 meters of any structure and/or building not
belonging to the Authorities of M/s Durgapur projects Limited
(hereinafter called and referred to as the DpL) or any public road,
unless permission as required under the Law is obtained.

60. The Applicants submit that it was also suggested by the Authority
that the owners of structures, dwelling houses and lands not belonging
to the DPL and habitants and/or occupants of such dwelling and/or
building shall be inderirnified against damage of property and,f or injury
to persons if arises, due to mining operations.

6r. The Applicants submit that it was proposed by the Authority that
no blasting shall be done within 100 meters distance from the State
Highway No. 9 until the same is shifted beyond the danger zone of
blasting.
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62. The Applicants submit that it was also suggested by the Authority
that no blasting shall be done within 100 meters distance from the
structure of Bhikrasol and Chunpora village untill the same is shifted
beyond the danger zone of blasting.

63. The Applicants submit that it was suggested by the Authority that
owing to such mining activities if any environmental pollution or
inconvenience is caused to the people of the localit5r, District
Administration shall take immediate steps to mitigate or eliminate the
same.

64. The Applicants submit that out of 69T acres of land which was
proposed to be acquired only about 282.45 acres of land has admittedly
been acquired till date, the process of acquisition in respect of the
balance amount of land is being held up for an indefinite period of time
but the mining process is going on rampantly in a ]naphazard manner
affecting the whole area and causing environmental hazards.

65. The Applicants submit that the Chunpora village constitute of
land under Mauza- shalgara, and no portion of land of such Mauza has
yet been acquired. However, such irresponsible and haphazard mining
de-hors the relevant scheme and agreed terms and conditions has
posed a serious threat to the lives, properties and environment of the
inhabitants of the chuirpora village and its vicinity at large.

66. The .,A.pplicants submit that owing to indiscreet blasting and
mining, deep creaks and crevasses are regurarly coming up in the
existing houses and building constructions of the area damaging them
at their foundations.
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67. The Applicants submit that apart from the above the Public roads
of the €rrea have also been made to suffer serious damages and
landslides owing to such unplanned, unmethodical indiscriminate
mining.

68. The Applicants submit that basic civic infrastructures, amenities
and facilities of the locale are also largely affected as a consequences of
such irregular and uncontrolled mining, .resulting thereby almost
complete blockage of drainage and sewerage system of the said locality.

69. The Applicants submit that perennial water logging has become a
common phenomenon in the said locality.

70. The Applicants submit that due to lack of resettlement and

rehabilitation, the people of the said locality are also being seriously
subjected'to the wrath of pollution owing to such inexpedient mining
activities.

71. The Applicants submit that agricultural lands are going damaged

or otherwise encroached upon by mining activities in unauthorized.
manner.

72. The Applicants submit that such illegal and unauthorized. mining
operations of the said'project have been going on affecting the entire
earmarked area notwithstanding only few acres of land having been

actually an officially acquired out of their totaj 697 acres of proposed

land acquisition, thereby gravely affecting the people, theirs lives and
environment of the vast area.

73. The Applicants submit that the

are the most affected, though their

inhabitants of Chunpora village

lands have not been lawfullv
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acquired for the said projects, they could not use, uttlize or even enjoy
the same for their own way moreover the Air, water, Land and the
Environment of the area polluted day by day due to such illegal mining
and mining activities and transportation of the said mines.

74. The Applicants submit that the lands as well as agricultural lands
of the said village are getting waterlogged with waste water coming out
of the mines for which it has become impossible to utilise such lands for
the purpose of cultivation andf or any other purposes also.

75. The Applicants submit that such types of indiscriminate illegal
mining throughout the area is a major factor of pollution of land and its
degradation. Despoliation of natural landscape through spoil heaps and
excavation, reduction in forest and agricultural areas, air and water
pollution arethe natural and obvious consequences of such type of large

scale illegal mining operation in the area in in question.

76- The Applicants submit that the blasting in the mines are regularly
being carried out without following the norms and as close as within
200 feet of the residential areas of Chunpora village and also without
maintaining any distance as agreed from the roads including state high
way leading to its damage and destruction.

77. The Applicants'submit that the consequence of such blasting
causing noise in high scale beyond the tolerance level of any human
being and such indiscriminate and illegal blasting causing noise
pollution with Air Pollution.

78. The Applicants submit that as a consequences of such unplanned
and haph azard mining and blasting, most of the residential houses

have developed cracks and some of them collapsed as well.
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79. The Applicants submit that the situation is so grim that the
residents of the village are living under constant fear of losing their lives
as well as their properties.

80. The Applicants submit that their access to the public roadways
has also been seriously affected and the entire localiry has virtuallv
become a quagmire.

81. The Applicants submit that the villagers of chunpora have

neither got any benefit of the Rehabilitation and Resettlement packages

as has been promised to them nor were they given any employment in
the Respondent organisations andfor under their control and
management as envisaged in the scheme since their lands have not
been formally acquired under the law as yet, though indiscreet mining
is otherwise going on ali around their vicinity, and moreover they are

the worst suffer of the various types of pollution and health hazards

causing thereby making their lives hell.

82. The Applicants submit that whenever they unitedly put efforts to
protest against such deprivation and unplanned mining activities, they
are being threatened of dire consequences and intimidated by
implicating them in false criminal cases. Ventilating all these

grievances, the Petitioners have caused to make series of
representations before'the Respondent Authorities stating all the facts
and problems which the people of the chunpora viilage are facing, but
all were in vain.

83. The Applicants submit that the District Administration is under
an obligation to take steps to mitigate and eliminate such grievances

and inconveniences of the local people, however, to the utter dismay, it
was communicated from the office of the District Magistrate, Bankura
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that such grievances are to be addressed to the Authority of the
WBMDTCL and DPL for their redress.

84. The Applicants submit that series of Representations were
subsequently made before the wBMDTCL and DpL as well, but no
fruitful result did bear. The predicament is aggravating day by day.

85. The Applicants submit that the Respondent wBMDTCL and DpL
above are continuing with their rampant haphazard mining forcefully
under the active indulgence of the local and District Administrative
Authorities without paying any heed to the bonafide objections and
grievances of the 'Public at large particularly of Chunpora village and
thereby showing a thumb to the Rule of Law making the lives of
inhabitants of the said village disastrous and polluting the wholesome

environment of the area at large.

86. The Applicants submit that despite such apparent unplanned and
unauthorized mining operations and activities depriving the local
residents of their lives and properties and despite violating the safety

measures and the agreed package for rehabilitation essential for the
purpose of implementation of such projects and subsistence of the
repeated objections and representations made by the Applicants in
respect thereof the Respondents Authorities have not taken anv
efficacious steps in respect thereof.

87. The. ,A.pplicants submit that the Respondent Authorities unable
and/or failed to redress the problem in question sympatJretically rather
sat tight 

_ 
over the issue in question, the Respondent Authority

completely ignored the rehabilitation and resettlement issue of the
affected persons rather encourage the wrongdoers to escalate the pain
and agony of the thousands sufferers of such illegal and unauthorized.
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mining activities perpetrated by some of the Respondent Authority and
thereby encourage to perpetrate the causes of environmental
degradation whatsoever.

88. The Applicants submit that as the instant original Application is
being filed to challenge the significant issue of unwarranted Air
pollution due to dust caused by coal residue accumulated along

roadside as well as the rampant plylng of thousands of Trucks,

Dumper, Tipper and over the village non-metal roads apart from that
pollution caused due to leakage of industrial dust effluents into nearby

farm lands and water bodies.

89. The Applicants submit that the Pollution primarily stems from the

unregulated transportation of coal via Trucks, Dumper, Tipper leading

to adverse environmental impacts and suffocating the nearby areas with
such Air Pollution bevond tolerable level.

90. The Applicants submit that they are mainly hailing from the local

areas which are worst affected by such acts of indiscriminate use and

plying of vehicles thousand in numbers, if not more and those

inhabitants of the said area and adjoining area are suffering from such

pollution, and as those people of the locality are basically farmers, their
farmlands has been indirectly affected by the said Pollution.

9I. The Applicants submit that it is worthwhile to mention herein

that on daily basis around 7,ooo to 12,000 coal loaded trucks plying of
from and to the coal mines to different places within the State of West

Bengal andf or other States the passage of those trucks mostly happens

within the village and/or by using the village roads and adjacent roads

as well as connecting roads to and including state High way which is
also a congested and narrow one and causing the lives of the
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inhabitants of the locality and adjacent locality miserable and they
apart from other diseases suffering from respiratory problems leading to
cancer.

92. The Applicants submit that most of the trrrcks do not take any
preventive and precautionary measrlres so that the dust particularly the

coal dust from the trucks leaks outside and contaminate the entire

environment and pollutes the vicinity leading to sufferings and pains to
the inhabitants at large, including children and aged persons and due

to such reasons the said area now becomes most polluted area in the

State as weli.

93. The Applicants submit that because of leakage of coal dust from

those trucks a large quantity of coal dust lies on both sides of the roars

and subsequently, such accumulated coal dust becomes major cause of
pollution bf the area concerned specifically causing Air and Land

Pollution, not only it contaminated the Air quality but it is a cause of
damaging the fertility of the Land and the Agricultural activities become

mostly affected thereby.

94. The Applicants submit that the house holds many school, both
primary and upper primary level, collages and other educational

institutions hospitals, health centers fall within the said route

wherefrom the innumer'able number of trucks are plying and because of

such high amount of dust pollution most of the people including
children apd aged persons residing in the vicinity have started

developing air borne disease and pulmonary diseases, and the

conditioning is worsening day by day.

95. The Applicants submit that the State Respondents virtually did

pollution and has not brought any changes in thehing to reduce the

I
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ground therefore, the scenario on the ground and the pollution is still
very high. Moreover, it is also a matter of concern that most of trucks
plying with the such coal, fly ash and other minerals did not use proper
cover rather they did not use any sorts of cover at all and due to this
most of the dust easily accumulated in the air.

96. The Applicants submit that as per National clean Air programme

(NACP) an air quality management cell have to be formed for monitoring
and/or controlling the air quality of the concerned area with an aim to
keep cheek in the pollution in the area in question, but in practical
sense nothing in that score is visible to the Applicants and no such
actMties of such cell is existing in the said area.

97. The Applicants submit that taking into consideration the dire
pollution condition in the said area the Central Pollution Control Board
and the wbst Bengal Pollution Control Board being the Respondent Nos.

(13) and (14) have neither conducted any study not prepared any report
with an aim to take any immediate preventive steps to stop such
pollution andf or to reduce the pollution level when conditions becomes

dire and uncontrollable. There is no such pollution Emergency plan is
existing in and for the area in question.

98. The Applicants submit that despite all such requirements nothing
has been done in practical sense to reduce and,f or to curve the menace

of pollution, the condition of Air, Land, soil and Environment of the
area in que.stion is extremely critical even nearby waterbodies and firm
lands has also been suffering because of such pollution.

99 ' The Applicants submit that the above actions of the Respondents
Authorities is nothing but colourable exercise of their- power and the
said Respondents are remaining silent which will take toll on ecosystem
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and cause irreparable loss to the environment as well as local people of
the said area, negatively affects their lives who are mostly dependent on
the natural resources of the said area.

1OO. The Applicants submit that the aforesaid action and non-action of
the Respondents give rise to substantial questions relating to
environment as there is direct violation of specific statutory
environmental obligations, the community at large along with the
individuals, group of individuals like the Applicants are highly affected
by environmental consequences, the gravity of damage to the
environment and property is highly substantial, the damage to the
public health and hygiene, community health and hygiene is broadly
miserable, the environmental consequences relates to specific and point
source of pollution.

101. The'Applicants submit that the Respondent Authorities refused
and,f or rejected to act in accordance with law.

IO2. The Applicants submit that the Respondent Authorities failed
andf or unable to act in accordance with the Law rather acted
arbitrarily and thereby violated the Fundamental Rights of the
Appiicants as Guaranteed by the Constitution of India.

103. The Applicants' submit that being common people and
unfortunate inhabitants of the said village they may be feel cheated
when finds that they are not getting justice due to the acts and
approach of some the instrumentalities of the state actually who are

entrusted with the duty to do the justice.

104. The Applicants submit that that the Respondent Authorities
refused andf or rejected to act in accordance with law.
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105. The Applicants submit that the Respondent Authorities failed
andfor unable to act in accordance with the Law rather acted
arbitrarily and thereby violated the Fundamental Rights of the
Applicants as Guaranteed by the Constitution of India.

106. The Applicants submit that the acts and actions of the
Respondent Authorities are neither bonafide nor lawful.

ro7. The Applicants submit that the actions of the Respondent

Authorities are ex-facie bad on facts as well as in law.

108' The Applicants submit that the said action and/or non-action of
the Respondent Authorities is otherwise bad, illegal, perverse and
cannot be countenanced both in law as well on facts.

109. The Applicants submit that the actions andf or non-actions of the
Respondents complained of herein suffer from the vice of illegality,
irrationality and/or procedural impropriety warranting interdiction by

this Hon'ble Tribunal in exercise of jurisdiction vested upon it by the
Constitution of India.

110. The Applicants submits that the acts and/or actions inclucling
non- actions of tJ.e Respondent Authorities are in flagrant violation of
law, the principles of 

'natural justice and as such is depictive of
highhandedness and mechanical action and as such amount to sheer

miscarriage. of justice.

111. Being aggrieved by and dissatisfied with the acts of discrimination
meted out to the Applicants, by the Respondents the Applicants beg to
move this Hon'ble Court under Article 226 of the Constitution of India
on the following amongst other
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Grounds

For that the instant Application has been filed under
Sections 14, 15, 18, and 20 of the National Green

Tribunal Act, 2O1O to challenge the significant issue

of unwarranted Air Pollution, Water Pollution, Land

Pollution and Environmental Pollution causing by

illegal and unauthofized mining and mining activities

by the Respondent No. (7) in association and

connivance with other Respondents.

For that as per the schemes of the Coal mines project

various terms and conditions as well as safety

measures have been postulated by the Respondent

Authorities which were/are to be followed and/or
undertaken by the competent Authorities before

initiation and during the process of mining in the

said area.

For that it was suggested by the Authority not to
initiate and/or undertake any mining activities or

infrastructural development pertaining thereto prior

to initiation of direct purchase of alternative lands for

resettlement of the residents of Chunpora and

Bhirkasol village.

For that it was agreed by the Authority that opencast

working shall not be extended in areas unless the

land in question has been acquired by the M/S
Durgapur Projects Limited.

III.

IV.
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For that it was further suggested by the Authority
that no blasting for removal of overburden or for
extraction of coal is permitted within 100 meters of
any structure and/or building not belonging to the
Authorities of M/S Durgapur Projects Limited
(hereinafter called and referred to as the DPL) or any
public road, unless permission as required under the

Law is obtained.

For that it was also suggested by the Authority that
the owners of structures, dwelling houses and lands

not belonging to the DPL and habitants and/or
occupants of such dwelling andf or building shall be

indemnified against damage of property and/or injury
to persons if arises, due to mining operations.

For that it was proposed by the Authority that no

blasting shall be done within 100 meters distance

from the State Highway No. 9 until the same is
shifted beyond the danger zone of blasting.

For that it was also suggested by the Authority that
no blasting shall be done within 100 meters distance

from the structure of Bhikrasol and Chunpora village

untill the same is shifted beyond the danger zone of

blasting.

VI.

VII.

VIII.

x. For that it was suggested by

to such mining activities

pollution or inconvenience is

the Authority that owing

if any environmental

caused to the people of
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the locality, District Administration shall take

immediate steps to mitigate or eliminate the same.

X. For that out of 697 acres of land which was proposed

to be acquired only about 282.45 acres of land has

admittedly been acquired till date, the process of

acquisition in respect of the balance annount of land

is being held up for an indefinite period of time but
the mining process is going on rampantly in a

haphazard manner affecting the whole area and

causing environmental hazards.

For that the Chunpora village constitute of land

under Mauza- Shalgara, and no portion of land of

such Mauza has yet been acquired. However, such

irresponsible and haphazard mining de-hors the

relevant scheme and agreed terms and conditions has

posed a serious threat to the lives, properties and

environment of the inhabitants of the Chunpora

Village and its vicinity at large.

For that owing to indiscreet blasting and mining,

deep creaks and crevasses are regularly coming up in
the existing houses and building constructions of the

area damaging them at their foundations.

For that apart from the above the Public roads of the

area have also been made to suffer serious damages

and landslides owing to such unplanrred,

unmethodical indiscriminate mining.

xII.

XIII.
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XV.

XVI.

XVII.

XVIII.

xx.
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For that basic civic infrastructures, amenities and
facilities of the locale are also largely affected as a
consequences of such irregular and uncontrolled
mining, resulting thereby almost complete blockage
of drainage and sewerage system of the said localitv.

For that perennial water logging has become a

common phenomenon in the said localitv.

For that due to lack of resettlement and
rehabilitation, tJre people of the said locality are also
being seriously subjected to the wrath of pollution
owing to such inexpedient mining activities.

For that agricultural lands are going damaged

otherwise encroached upon by mining activities
unauthorized manner.

For that such illegal and unauthorized mining
operations of the said project have been going on
affecting the entire earmarkcd area notwithstandi'g
only few acres of land having been actually an
officially acquired out of their total 69T acres of
proposed land acquisition, thereby gravely affecting
the people, theirs lives and environment of the vast
area.

For that the inhabitants of Chunpora village are the
most affected, though their lands have not been
lawfully acquired for the said projects, they could not
use, utilize or even enjoy the same for their own wav

or

in
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moreover the Air, Water, Land and the Environment

of the area polluted day by day due to such illegal

mining and mining activities and transportation of

the said mines.

For that the lands as well as agricultural lands of the

said village are getting waterlogged with waste water

coming out of the mines for which it has become

impossible to utilise such lands for the purpose of

cultivation andf or any other purposes also.

For that such types of indiscriminate illegal mining

throughout the area is a major factor of pollution of

land and its degradation. Despoliation of natural

landscape through spoil heaps and excavation,

reduction in forest and agricultural areas, air and

water pollution are the natural and obvious

consequences of such type of large scale illegal

mining operation in the area in in question.

For that the consequence of such blasting causing

noise in high scale beyond the tolerance level of any

human being and such indiscriminate and illegal

blasiing causing noise pollution with Air Pollution.

For that as a consequences of such unplanned and

hapl:azard mining and blasting, most of the

residential houses have developed cracks and some of

them collapsed as wel1.
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For that the access to the public roadways of the

People at large also been seriously affected and the

entire locality has virtually become a quagmire.

For that the villagers of Chunpora have neither got

any benefit of the Rehabilitation and Resettlement

packages and moreover they are the worst suffer of

the various types of pollution and health hazards

causing thereby making their lives hell.

For that whenever there is any efforts to protest

against such deprivation and unplanned mining

activities, the protestors are being threatened of dire

consequences and intimidated by implicating them in

false criminal cases.

For that the District Administration is under an

obligation to take steps to mitigate and eliminate

such grievances and inconveniences of the local

people but it was communicated from the Office of

the District Magistrate, Bankura that such grievances

are to be addressed to the Authoritv of the WBMDTCL

and DPL for their redress.

The Appiicants submit that the Respondent

WBMDTCL and DPL above are continuing with their

rampant haphazard mining forcefully under the

active indulgence of the local and District

Administrative Authorities without paying any heed

to the bonafide objections and grievances of the

Pubiic at large particularly of Chunpora village and
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thereby showing a thumb to the Rule of Law making

the lives of inhabitants of the said village disastrous

and polluting the wholesome environment of the area

at large.

For that the Respondent Authorities completely

ignored the rehabilitation and resettlement issue of

the affected persons rather encourage the wrongdoers

to escalate the pain and agony of the thousands

sufferers of such illegal and unauthoized mining

activities perpetrated by some of the Respondent

Authority and thereby encourage to perpetrate the

causes of environmental degradation whatsoever.

For that as the instant original Application is being

filed to challenge the significant issue of unwarranted

Air pollution due to dust caused by coal residue

accumulated along roadside as well as the rampant

plyrng of thousands of Trucks, Dumper, Tipper and

over the village non-metal roads apart from that
pollution caused due to leakage of industrial dust

effluents into nearby farm lands and water bodies.

For'that the Pollution primarily stems from the

unregulated transportation of coal via Trucks,

Dumper, Tipper leading to adverse environmental

impacts and suffocating the nearby areas with such

Air Pollution beyond tolerable level.

For that the People are mainly hailing from the local

areas which are worst affected bv such acts of

XXXII.
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indiscriminate use and plying of vehicles thousand in
numbers, if not more and those inhabitants of fne

said area and adjoining area are suffering from such

pollution, and as those people of the locality are

basically farmers, their farmlands has been indirectly

affected by the said Pollution.

For that on daily basis around 7,000 to 12,000 coal

loaded trucks plying of from and to the coal mines to

different places within the State of West Bengal

andf or other States the passage of those trucks

mostly happens within the village and/or by using

the village roads and adjacent roads as well as

connecting roads to and including State High way

which is also a congested and narrow one and

causing the lives of the inhabitants of the locality and

adjacent locality miserable and they apart from other

diseases suffering from respiratory problems leading

to cancer.

For that most of the trucks do not take any

preventive and precautionary measures so that the

dust particularly the coal dust from the trucks leaks

outside and contaminate the entire environment and

pollutes the vicinity leading to sufferings and pains to

the inhabitants at large, including children and aged

persons and due to such reasons the said area now

becomes most polluted area in the State as well.

For that due to leakage of coal dust from those trucks

a large quantity of coal dusL lies on both sides of the

roars and subsequently, such accumulated coal dust
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becomes major cause of pollution of the area

concerned specifically causing Air and Land

Pollution, not only it contaminated the Air quality

but it is a cause of damaging the fertility of the Land

and the Agricultural activities become mostly affected

thereby.

For that the house holds many school, both primary

and upper primary level, collages and other

educational institutions hospitals, health centers fall

within the said route wherefrom the innumerable

number of trucks are plying and because of such

high amount of dust pollution most of the people

including children and aged persons residing in the

vicinity have started developing air borne disease and

pulmonary diseases, and the conditioning is
worsening day by day.

For that the State Respondents virtually did nothing

to reduce the pollution and has not brought any

changes in the ground tJrerefore, the scenario on the

ground and the pollution is still very high. Moreover,

it is also a matter of concern that most of trucks

plying with the such coal, fly ash and other minerals

did not use proper cover rather they did not use any

sorts of cover at all and due to this most of the dust

easily accumulated in the air.

For that as per National Clean Air Programme (NACP)

an air quality management cell have to be formed for

monitoring and/or controlling the air quality of the

rfrd-*
v?7.
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concerned area with an aim to keep cheek in the

pollution in the area in question, but in practical

sense nothing in that score is visible to the

Applicants and no such activities of such cell is
existing in the said area.

For that the Central Pollution Control Board and the

West Bengal Pollution Control Board being the

Respondent Nos. (13) and (14) have neither

conducted any study not prepared any report with

an aim to take any immediate preventive steps to

stop such pollution and/or to reduce the pollution

level when conditions becomes dire and

uncontrollable.

For that there is no such pollution Emergency plan is

existing in and for the area in question.

For that nothing has been done in practical sense to

reduce andf or to curve the menace of pollution, the

condition of Air, Land, Soil and Environment of the

area in question is extremely critical even nearby

waterbodies and firm lands has also been suffering

because of such pollution.

For that the actions of the Respondents Authorities is

colourable exercise of their power and the said

Respondenf.s are remaining silent which will take toll

on ecosystem and cause irreparable loss to the

environment as well as local people of the said area,
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negatively affects their lives who are mosfly

dependent on the natural resources of the said area.

XLII. For that the aforesaid action and non-action of the

Respondents give rise to substantial questions

relating to environment as there is direct violation of

specific statutory errvironmental obligations, the

community at large along with the individuals, group

of individuals like the Applicants are highly affected

by environmental consequences, the gravity of

damage to the environment and property is highly

substantial, the damage to the public health and

hygiene, community health and hygiene is broadly

miserable, the environmental consequences relates to

specific and point source of pollution.

XLIII.

XLIV.

XLV.,

XLVI.

For that the Respondent Authorities refused andf or

rejected to act in accordance with law.

For that the Respondent Authorities failed and/or

unable to act in accordance with the Law rather acted

arbitrarily and thereby violated the Fundamental

Rights of the Applicants as Guaranteed by the

Constitution of India.

For ttrat the acts and actions of the Respondent

Authorities are neither bonafide nor lawful.

For that the actions of the Respondent Authorities

are ex-facie bad on facts as well as in law.
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said action and/or non-action of the

Authorities is otherwise bad, illegal,

cannot be countenanced both in law as
I

For that the actions and'lor non-actions of the

Respondents complained of herein suffer from the

vice of illegality, irrationality andf or procedural

improprietSr warranting interdiction by this Hon'ble

Tribunal in exercise of jurisdiction vested upon it by

the Constitution of India.

For that the acts andf or actions including non-

actions of the Respondent Authorities are in flagrant

violation of law, the principles of natural justice and

as such is depictive of highhandedness and

mechanical action and as such amount to sheer

miscarriage of justice.

112.The Applicants submit that in view of the facts that the

Respondents started and.f or allowed to start the mining activities

illegally without following any law, Rules framed for this purpose, and

delay in restraining them may cause irreparable loss and injury to the

Applicants lives, property and' environment, and as such' under such

grave urgency in moving the instant application the service to the

Respondents may be dispensed with'

113. The Applicants have no other effective remedy for redressal of their

grievances and the reliefs as prayed for if granted will be full and

complete.

30,, -. ,u'
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114. The records of this case are layrng within the jurisdiction of this

Hon'lcle Tribunal and as such this Hon'ble Tribunal is empowered to try

and entertain it.

115. The instant application is bonafide and made for ends of justice.

116. Limitation :

The Applicants state that as the matter involved herein is arising

out with the illegal mining and mining activities and pollution in Air,

Water, Land and Environment in the said Village - chunpora, Post

Office and Police Station - Barjora, District - Bankura, West Bangal,

India without following any law andf or violating all the existing law and

directions of the Authorities concerned and the problem is still

continuing hence, therefore, the cause of action is continuing since the

inception of such activities till date andf or no question of limitation is

existing theieon.

II7. Prayers:

Under the Circumstances the Applicants

most humbly pray that Your Lordship

may be graciously pleased to

Grant leave for moving tJ:e instant

Application as extreme urgent one by

dispensing with Rule relating to service of

copies upon the Respondents , and

Pass a mandatory order or orders andf ot

direction or directions commanding the

Respondent authorities, their men,

agents, assigns, employees and/or

a)

b)
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subordinates whereby and wherein the

said Respondent Authorities be directed

to stop all the illegal mining and mining

activities in the vicinity of the Chunpora

Village, Post Office and Police Station -
Barjora, District - Bankura - 7222A2, in

the state of West Bangal, India, being the

area in question and to ensure the

pollution free Air, Water, Land and

Environment in the said vicinity of the

Chunpora Village, Post Office and Police

Station j Barjora, District - Bankura -
722202, in the state of West Bangal,

India forthwith, and

Pass a Prohibitory order in the nature of

permanent Prohibition prohibiting the

Respondents their men, agents, assigns,

employees and/or subordinates from

using the said vicinity of the Chunpora

Village, Post Office and Police Station -
Barjora, District - Bankura - 722202, in

the state of West Bangal, India for using

the site for illegal mining and mining

activities and not to pollute the Air,

Water, Land and Environment in the said

vicinity of area lying and existing in the

vicinity of Chunpora Village, Post Office

and Police Station - Barjora, District -
Bankura - 722202, in the state of West

Bangal, India and not to use the Public
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roads, village roads including the State

High Way in and around of ChunPora

Village, Post Office and Police Station -
Barjora, District - Bankura - 722202, in

the state of West Bangal, India for

carrying the coal, coal residue, and/ or

other materials of the said mine and

causing pollution whatsoever thereby,

and

Pass a mandatory order or orders andf ot

direction or directions commanding the

Respondent authority Nos. (13) and (1a)

their men, agents, assigns, employees

andlor subordinates wherebY and

wherein the said Respondent Authorities

be directed to conduct extensive study

and to prepare and submit a

comprehensive report with an aim to

take any immediate preventive steps to

stop such pollution and,f ot to reduce the

pollution level when conditions becomes

dire and uncontrollable and also order

andlor direct the Respondent Nos. (13)

and (14) to frame and finalise a pollution

Emergency plan for the area in question

in a time bound rnanner and further to

direct them to furnish the Report in this

Honble Tribunal in a time bound

manner, and as per guidelines and

norms fra.med by National Clean Air

?-tJ
w
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Programme (NACP) also an Air quality

management cell to be formed for

monitoring andf or controlling the air

quality of the concerned area with an aim

to keep cheek in the pollution in the area

in question in future, and

Pass and order or orders andfot

direction or directions directing the

Respondents to certify and transmit the

records of this case to this Hon'ble

Tribunal,' so that conscionable justice

may be administered thereby, and

Issue a Rule NISI in terms of prayers (b)

(c) (d) and (e) above, and

Make the said Rule absolute on hearing

the causes shown or if no cause is shown

and/or to pass such other or further

order or orders as to Your Lordship may

seem fit and proper, and

Grant an interim order directing the

Respondents their men, agents, assigns,

employees andf or subordinates from

using the said vicinity of the Chunpora

Village, Post Office and Police Station -
Barjora, District - Bankura - 722202, in

the state of West Bangal, India for using

118. Interim Relief

0

s)

*)
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the site for illegal mining and mining

activities and not to pollute the Air,

Water, Land and Environment in the said

vicinity of area lying and existing in the

vicinity of Chunpora Village, Post Office

and Police Station - Rarjora, District -
Bankura - 722202, in the state of West

Bangal, India and not to use the Public

roads, village roads including the State

High Way in and around of ChunPora

Village, Post Office and Police Station -
Barjora,'District - Bankura - 7222O2, in

the state of West Bangal, India for

carrying the coal, coa.l residue, andf ot

other materials of the said mine and

causing pollution whatsoever forthwith

till disposal of the instant Application,

and

i*l Grant costs.

And the Applicants, as in duty bound, shall ever pray'

C-o,h
,U<o

?FJ
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Verification

I Budhan Maji, aged about 49 years, son of Late Amulya
Maji, by Nationality - Indian, by faith - Hindu, by occupation -
Business, residing at Village - Chunpora, post Office and po

,I

r. ',r ... 1.:A ."t,
De Erue ar{d tne rests:are.\'
Tri'buhal and I sign this ierification today the Sftday"bf o24.

C3ilL** {l*a+
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Affidavit

I Budhan Maji, aged about 49 years, son of Late Amulya Maji, by
Nationality - Indian, by faith - Hindu, by occupation - Business,
residing at Village - Chunpora, Post office and police Station - Barjora,
District - Bankura, Pin - 722202 do hereby solemnly affirm and declare
as follows -

1. That I am the Applicant No. (1) to this Apprication and as such
well conversant with the facts and circumstances out of which this
petition arises and sui juris to affirm this affidavit for myself and also
for and on behalf of the Other Petitioners having been duly authorized,
and empowered by them to do so.

(f,2r

8{g '

,tr'
1$t

G"&,* !LV-

Deponent is known to me

/*

Enrolment No. WB/92I l2OO9
Mob : 9433746410 / 9051010095
Email ID : sagarmayadv@gmaii.com

Solemnly affirm'ed befrrre me
This the SSary ofDeeevrnbreO24
I certify that all

st.E Mt\ I Y 

^f-r !::! ll is,F 
t8H.iss

BEFOCE ME ON 'tJI

0 5 ULI iurl

Prepared in my of!

Annexures are legible

gB
s. u. unssnu
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Government of West Bengal

Commerce and Industrtes Department

Cell-N/'!l

No. 304-C l-O I CoaV A23l03/M I Date 29.10.03

The Joint Secy. to the Govt, of W;8.

Shri S.P.Banerjee
Joint Secretary
L & LR Department,
Writers'Bldgs,
Kolkata-1 '

Sub: Restriction on transfer of rayati lands in identified Coal blocks
proposed foi Coal mining by W.B,M.D.T.C.

From

-r^.

.The undersigned is directed to state thar the foliowing Seven Cnai blocks have

been identified by Wdst Bengal Mineral Developnrent & Traoing Corporation trmited for

rntning of Coal for feeding the industries rn West Bengal. Govt. of India has been

approached by this Deptt. for necessary alloiment of the sald blocks for expiciiatrcn and

the matter if under consideration of the Ministry of Coal, Govt. of India,

1 Khagra-Joydev Block, P.S.Dubrajpur, Dist. Birbhum, Mouza:Loba
(1S5-Sheet No.1), Palsadanga (154), Jhiral (153), Darari (156),

2 Dewaganj- Harimsingha Block, P.S. Md. Bazar, Dist, Birbh'rrm Mouza:
Harisingha (38-Sheet No.1 ).

'J. Trans-Eamadar Secto'r, P,S. Barjora, Dist. Banfura, Mouza: Salgara i17),
Gokul Mathura (18), Kishoripur (19), Sitar.ampur (16), Palaspur (51).

4 Ardhagram Block, P.S, Mejia, Districr- Bankura, Mouza- Ardhglanr 17)
Gopalpur (B), Khiraitore (12). t-:-

t't5 Barjora-North Block, F,S. Bariora, Disi. Bankura, Morrza- Jhan)ora, /' '/
a

tr,4anohar, Cr'tuiug;ti" - '" - ,R,,,l&e
6 Bakulta Block, P.5" Saltora, Dr-qt,'Bankura Mouza: Dakr-riia. i!::l "+itOL );ji

"i;A t="W)itl7. Nutandih (295), Pahanbera (320), Digha (321) parbatpur, p.S, NJb
Dist. Purulia. \\-^.;..' b'7 f
I\Iininn Planq .q' .Qalanfinn nf fro,rafiaianr ir.rirro*riao ara r,*ai... ^")^r.^::t- 

t /'/Mining Plans & Selection of beneficiary industries are under n.n^i:..'/d . ',t

llining is being pla-nned to be started immediirtely after the Coat Blocks ar" 
"rr5ttli"f,i'"-==-'- 

'''
Ministry of Coal, Govt. of India,

It is therefore necessary to imrnediately restrict settlement of vestecj iand
in these nlouzasforwhich appropriate instruction shouid be issued by L & L.R Deptt

Similarly [t is also supported that in the interest of mining in those mouzes
lransfer of roayati land, their registration, mutation and conversion also slrould be



(2-

restricted for which appropriate direction may please be issued from Land & Land
Reforms Deptt. in the manner such restriction were imposed in respect of land along
National Highways recently.

sdf/-
Joint Secretary,

No No.304/1 i4)-Cl-O/Coal/0231031M1 Date 29.10.03

Copy foruarded for information & necessary actlon to:-

The District Magistrate, Bankura
The llrstrict Magistrate, Birbhum
l-he Distl rct Magistrate, Purutia ,'
rM D w.B.lv1.D.T.C [_td.

sd/-

.,lornt Secretary.

1

,)

','

tL

iA
(+$3)
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Govqrnment of West Bengal

Commerce and IncJustries Depariment

Cell*Ml

l!o. 3 03 (3)-C l-OiCoat/023/03/M I

sub: Restriction of setilement of vested'lancls (and transfer of pr-ji.,ate
lands) in identified Goai hlccks & oropcsecl for coal rninlnc Dv
W B.N/.D.T.C

Dtr

I am directed to state that the following Seven Coat blocks have been joeirtifie<:
by West Elengal Mineral Development & l-radirrg Corporation Limited for mining of C6alfcr feeding the industrjes in west Bengai. Govi. of thoia iras o;;;;p;r";"r,uu rry y,i"
Deptt ,for necessary allotment of the said blocks for exploitation and the matter ji: unclei-cr:nsrderation of the Ministry of Coal, Govt, of lndia.

1 Khagra-Joydev Brock, p.s.Durbrrajpur, Dist..Birbhum, Mouza:Loba
(155-sheet No,1), parsadariga rts+1, Jhirur (153), Barari (iso),

2 Dewaganj- Harimsingha Brcck, p.$. Md. Bazar, Dist. Birbhum, Mouza:
Harisingha (39-Sheet No. 1 )

3. Trans-Damadar sector, p.s, garjora, Dist Bankura, Mouza: sargara (.r7)
Gokur li4athura (19), Kishoripur (ig)', sitararnpirr (10), paraspri tirl ''

4 Ardhagranr Block, p.S, Mejia, District- Bankura, fi4r;uza- Archgram (,r)
Gopalpur (B), Khiraitore (.12;

5 Barjora-North Biock, p s. Fielr,lra, Disi Bar.i.,ui-a, Mouza- .Jnarriora
I\la.nohar, G h utagoria,

6 Bakuria Biock, p.s. sartora, ilisr. Barinura Mouza: BaKuria.

/ ' Mojas Nutandih (29s), paharibera (322), Digha {gz1), parbatpur, p.s,
Neturia, Dist. Furulia.

You are, therefore, requested not to propose setilement of vested lands inIne mouzas mentloned above for the aforesaid ioentitieo Coal Biocks for any pr-irposewithout takrng clearance from this Depafinrent.
sdft-

Joiht Secretary

No No.30iJ t1i2)-Ct-AtCbail023/03/Mt Da

Copy forwardecj for inforrnation io rhe:-
1 Jornt Secy L & L.R. Depai.tment,2 Managing Directr:r, y/.8.M.D.'l..C. Ltii

13, hleilie Sengupta Sarani (L.indsay $ireet), 2no floor,
Koikata-87 w.i'. to his ietter no Murc/s+B iit.14,10,03. sdr_

-Jr--,tnt Se r:i e

Date 29.I 0.03

F rom Tlre Joint Secy. to the Govt of W.B.

1" The District Magistrate. Bankura2. The District Magistrate, girbhum,
3. The District Magistrate, purulia
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\q./ob/\6oc vlRc{ u1ftm

qfrreT{frtrls
Decis ion in Cabinei:
treld non Septsember'2?, 2OO5

ksr{ 'Frq s ilA\ffi'
-,!,----

9lK\5 q-T{']'Gff, TTf. .qwflo $if-o \3rg? c<"rq k{rcnq ngry:at"fctrb -'5ITog diG!.

octiq'fi FrFrrct-wo sffis ilftqq srqT c}Fc:rn w'su(b Fi'q qtcqlrg ort*< c<ti==

ac{, <rlFil '{'.Tt{i Bcqcqr rirjxn csror* <vrsiNt qtEr..r urgoffi rppsft cf,;gvg e;.
c<ts .frFrg w{ttrqr"rg :rsrc r

rnE-ohfqo rf"fs sfsmfr i$qrfi1iio qq i

l)qniu't|rent: Qonrruclcc * lrrtlrr)-tl'iss

Acguj.sir j.on of Lrand of 697 acros in. I,i (sever:) l4ouzas under
Barjora l:oLlge Seaci-on in uhe Dj.st,rj-cE, of l3ankura f or ruinrrig
o.f coal ac Trans Damodar Secgor CoaI block under Ranigunj coal
Fields er]l"ot.ted c,o I,{esE Bengal Mineral Developmenc and 'l'i'ac:ng
corpor€rLion $Limiced by che Minisr.ry oi CoaI, covernment- or
Y^il -

,' The proposaL concaj,ned in lhe Cabinec Memo \.ras app::ovei.

)')l,./
'ren-,r'il i Clrief Minisl"er

frqr

lit'filg

7

$ubj cc r

I\nr.i ci n*,

.l; .:i-<i1$1, o0.-\C. \oOQ

l(olkilca,
Ocuol:er: 05, 2'005

s

'sfi..,

,/,ll-
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cr/o/Co al/oL./oq/ut
Fr.,.^.. -rJtil : Tho 'rrsststant .secretary 

to the 
D:to; og,rr,.:20r

,ll:rY;Hg1?n,,,'f;:::ln:, .. 
-"'' GoVt' or !v' B'

,tSi-:;*i;:'dfri: *xsif gt: i,J:idins cori,n. Ltd.

Sub Dr.. ^^ ^ -r

i:j ffi-Ti,fi 
i.,:: s'Hll*" r^:;:i ii ii ?:',,, i.ff i. tnP9.'65'"ii!' 
t?i^Tl'ln'; of 

*''

;*:r1!a;"$ fiq1d;:i ^,.ri:ii ff $ :,.lriFii::

Yours f el l.irf rrll v
f,)| **---:-------"<.,

/\ssi stotrt Secr qi,dry

r am direrctod to !nforn: r^rr rrr ^+.r,proi:oser. \ryas q)l)roved by the a",*" 
tltat'the abcve r'-1 ontionocl ocquisitt

copv of tho cabi.n"r-;JJ";^: ::*"ot 
hc'l c on 27th sept s:i5c.r, *=.'^-

er e. cll"o,*"ouo*;::"j.:::3.:: 
;:: [;:J;j."^:::: 

*,,,"a,ion. yo

as possig] g; '-Ywer !rc)n Pr'Jccociplgs aS earL l

j
I
tlr
ti;
fl:

;!"'ffiru'uo' o5"ll .r"ut"ilu ffilit* "n,

$B
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(:tN r.r40 t0?wu te6 lsclc0?5:50
No, MD/Dpt,/F-S/20t 5/30

Ti,

.J.hc 
Nlarraging Director:,

l lrL' \'vcst Bengal lvlineral Devel6p1.,.,*,.,, & Tracline Clo. Lrci.I I L l.inrlsuv Strcet. J d Fl(rt,r.
K.. )i.Lil!iti: .1Q0."Q_BJ

Subr Engagernentof M/s WBMDTCL a.r ,
res pear o r oper*ri o n o r" rr,c irais"-'ii^*Sli. i;igijsi *m#p in

L)r:iii ;\r. 
through Auction from the Noniineisci 4';rhorin,. Minisrr.v oi'coaj. {lovt. cjf fndia

(i,rJly rel'er Io yorrf ld*ef Nu fuii).'i (.,,1)ii" j lg,lf : iiar..i _, 
, il :,), i \\t)*.ei,r 

"\,()u c\pres$c(itor'li illlen(ion r,: be"o,ue Busincss Ais.oc,ri€s i' i,esl:sci *f,operrrtir:ri ;rl,t.c;ai Biocr rvhicir irer.et:xpected to be available to wBPDcl- anci DP.i.,. ii rnay please bc rrorecr rhar r)pr- participatcd in irrehicltii'g pfeccs$ ol"]'ran'",'Damocrar corri 
'roqk 

ancJ ,rarr e:recrrted agreErncnr rvirh the.Norni.atEtiAuth.rit'u' fvli.istry tif coal (ictu1' 91'lnrliu ano lhc \/s.;(111g ()r{.,1 ,n.,.,,,10 hc lrrtrt<ieci ovcr. to l)pi_ sreurescnrarivc on li,0J.20l.i ar New Delhi,
ln [his connection you rnay also please refer ro lhe djscussion held on 30,,,January,2o15 and24'r' Fcbruarl'20 l'5 in presentig.ol' cMD ancJ orher I)irectors anrj other seniors officials of lvBpDCl-and l'he fUanaginI bilectur , Ixectirive Drrector ( Finance.) and -{)thers oi DIrl., . l.he issuc ,rrs also<liscLrssr:cJ at tlre level of ArjcJl. Chief Secrc,rar,r. l)e1:urriletrr ot,porre,.o;; (jovr,.f we$r Br,ngrlThe detailed and rnodified proposal darcd 27rh l:ebruary,2Ol5 nortcl abovewqs sublnitred basecJ on thedi.scuosions rofbned to abovc.

I lte rtriill(r wlas strlrsccltrcnril, piaceO n(for.( rlru ilrralrj of.i)rr!,cloi.s rn itr irrsr,, iriLrgrn! ircitj ,;rril i lt)i5' The iloa'c1 decicJeci .in pr.icipic rirat \\ r:]Vl i).l.CL. rrqrili,i bc app'irrtcil as .i41iui5g.-g,,,111-
i\4irrrng rtgent ''itt resltcr;i oiihe'l'rrtits-l)iinrocilr Uolri iilock i.eevrrdr-1 thi.0rr!il.r ihc rtlieva6t i)r,0\risi0r)s r)rIhe ('oal ivf ines r >^pecial provi5iorrs 

1 Seconcl Ordinar:cc. j0 I4.
-l-ltc' 

clertliletj nto<Jalitics o{.uikirri.t (r\,(r oi. llr,: r r.airs-f)i.ir}.}otjflr {_,opl
iilr: \irli ir()i |il1Lr11i1 19 L.ls, .A5 pgp urc S,:hcritrlc iltln()rrltcc(l [\ tnr {i01, ilnar
LrrrlJ l)j(,eks rvus sierretl ()n l',J \,1;1;1.11,2(;j i ti.,lir,:.,itr. ,,, .r;r !\Jt;rjj., t.)lrI
Orcter r.vilJ be reccrved on ?3._l,Z0l5 ar Nerv.Dellri.

'-"*.*

7(^)(.1 107. fi* jr: Fax

Dated ; 23 .03.3.0 I j

\'linc to hr. trhtnirrecj t-,r i)pr
ar]rirsl)1qitt il) respect :l li,,-..

(Contd

gBiiol{ota o//i,rc .. 1SilS, F.16166nga Metln Fload, KoJkaril
r'91 (33) !44i9
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No. MD/DPL/F -5 /201 5 /30

To,
The Managing Director,
The West Bengal Minerals Development and Trading Co. Ltd.,
l2ll (Illegible) Lindsay Street,
Kolkata -700082.

Dated 23.03.2015

Sub : Engagement of IWS WBMDTCL as Advisor - Cum- Mining Agent of DPL in
respect of operation of the Trans- Damodar Coal Block obtained by DPL through
Auction from the nominated Authority Ministry of Coal. Covernment of India.

Dear Sir,

Kindly refer to your letter No. MDTC IPM-511281262 dated 2710212015 wherein
you expressed your intention to become business associates in respect of operation of
coal blocks which were expected to be available to WBPDCL and DPL. It may be
please be noted that DPL participate in the bidding process of Trans Damodar coal
block and had executed agreement with the Nominated Authority, Ministry of Coal,
Govt. of India and the vesting order would be handed over to DPL's representatives on
23.03.2015 at New Delhi.

In this connection you may also please refer to the discussion held on 30th

January,2015 and 24tn February, 2015 in presence of CMD and other Directors and
other senior .officials of WBPDCL and the Managing Director, Executive
Director,(Finance) and others of DPL. The issue was also discussed at the level of
Additional Chief Secretary, Department of Power & NES Govt. of West Bengal. The
detailed and modified proposal dated27"'February.2015 noted above was submitted
based on the discussions referred to above.

The matter was subsequently placed befbre the Board of Directors in the 595th

meeting held on 12.03.2015. The Board decided on principle that WBMDTCL would be

appointed as "Advisor Cum Mining Agent" in respect of the Trans Damodar Coal block
received through the relevant provisions of the Coal Mines (Special Provisions) Second
Ordinance,20l4.

The detailed modalities of taking over of the 'Irans Darnodar Coal Mine to be

obtained. by DPL are still not known to us. As per the schedule announced by the Govt.,
final agreement in respect of those coalblocks was signed on 2nd March, 2015 followed
by an amendment on 16.03.2015. The vesting order will be received on23.03.2015 at
New Delhi.

(Contd. ......P12)
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DURGAPUR PROJECTS LIMITED.

\\\ z'v

Contlnustlon Shs6n..,..,...

(Page No,2)

ln order tp tackle the unforeseen eventualities in the transition phase, cenaln minimurn issues on
erl)ergency basis are 1o be undertaken by WBMDTCI" as dolineatcd below :

a) M.oasures to be taksn for secuti,ty of nrine and the coal. rsserve al lesst tiom 24 ,03. I 5 in ph,ase s.

b) Undertake minimum operation and nlainenunce job (llke punrping oLrl wnt{r etc,) to provont rhe

niine from gefiirlg damagod.

c) ilecp Ihe nrinimiim CSR acrivilies (ronriur.ring in thc area in.habited b5, project Affecteil pcoplc

(Pn P) lg$i probloils crop ul, rvhe;i ihc rl;lirt,t1 ol.-\cr,tri(rn r.r-jlilrt\ antJ pi\l'ril rtor sufter dtre tcr nr)n.

itvniiabiiiS, r:f s*;i: Ia.:liiriu,i

iJ) r\rly srrcli 0l.her measure,.s {Jliit \vorrlrJ bc cot.rslrierc(i indispunsable for keeprng the nrine safe tnd
secure includjn.g proper i lluminati<in.

Once tlte broa<i gtridclin*:; arr." r'cseived I'l.r:rtr lhe h4iirrn$1.,u of {,cal. (iovr, ot. lnc.liii. an Mine Deve ioprrr.

lltd (.lperatqr (MDO) n.ccd lo ile sclecfcll as iirsr ,i:i rl \:rir nrt flcne lrtrc)ijgit it iri:lrtspilrsn! ilc corrrp€irtr,;€
i,id(ii;lg i:)rocess as sei Oul in ihe tr4Ml R. i\ci. i9.11 rrili pq;1,15 iirlt1.t..jn ther,t !rl)iiei r"irij iOr tnA.; pLrp0sc rh,j

bid ilocurneni.and evaiuarion of ihe bid docl.irllqnr riloy oe oijn* 0Y {rppolnling a oomperenl conrutlani.
Bcfirre tlc'ating bicl ilocumgnt, ac lhe Illre c,1'ev4iuarion of bi<j clocument and before oppointmerit 9f
fu1D0. WUMD'TCl-'shall lrave {o r)b16in tiii *.!.^.,nfilvdr ol:the DPl. rthiclr in tulrr rrrrLrid taklj nDDr0\,01 oi'
thc Slare Coveflrrnenr.

I'he other mo$ imporranr items in the soopo of works are :

$) Supervisiorr of nrining oporation, post appointnrent ofMDO.
h) Dispatch of q.uulity coal ati perappr0v,€d mining pr0n,

c) Monitoring of exnaction an(t dispatch ol'optirnurrr quu.ntity of coal as per thu approved nrinirtg pitn.
cl) Perfonn the stanrtoffinctions of the nrrning agcrrr B^s pe.r slarr,re

2.
Although, the bropd irameworks of jobs nre iipel! our above;rhe,,terailecj issires noecl to br oi$cijsscri

fitrllrer and $'ould be taken care of at the trrnc ot signing formal agrqemem,'ltljs apart, it is to be menfioned

lildl Ilre c(,1'lrrrercial lerrns & contlitions hlve 1o.be serrled rn consrrltgtion rvith thc rcspective cicparrmenn of
the (jcrvtrrttnlettt ol'Wesr Bengal, W..u,Electrir;ily R.eguratorl Conrrrission beiirre signing iinal agreernenr.

We would request you kin.dly t'senci yoirr aooeplance o11 thrs rssuc ar an early orrte.

'['l:ariing yr:r,

Yours failJrfuiJy,

.t,r?-a-xqftU 
XL

Nlilnaglng f)lrur:tor 
'1"!t!{ ltr

l u rrL.r'l;:tOili f i()lc,:l.S L:rr\rl\.:.

ffi
i(alhttt. {iil4* :1$93, Rajdantla Main RclErJ, l(rrlkatn - yi}0 "i0T', Fri;", : .r.$t
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THE DURGAPUR PROJECTS LIMITED
Continuation Sheet,.....

(Page No. 2)
In order to tackle the unforeseen eventualities in the transition phase, certain

minimum issue on emergency basis are to be undertaken by WBMDTCL as delineated
below.

a) Measures to be taken for security of mine and the coal reserves at least
from 24.03 .20 | 5 in phases.

b) Undertake minimum operation and maintenance job (like pumping out
water etc.,)to prevent the mines from getting damaged.

c) Keep the minimum CSR activities continuing in the area inhabited by the
project affected people(PAP) least problems crop up when the mining
operation restarls and PAP do not suffer due to non availability of such
facilities.

d) Any such other measures that would be considered indispensable for
keeping the mine safe and secure including proper illumination.

Once the broad guidelines are received from the Ministry of Coal, Govt. of India
an mine developer and operator (MDO) need to be selected aa fast as it can be

trough a transparent and competitive bidding process as set out in the MMDR
Act, 1957 and rules framed thereunder and for that purpose, the bid documents
and evaluation of the bid documents may be done by appointing a competent
consultant. Before floating bid document, at the time of evaluation of bid
document and before appointment of MDO, WBMTDCL shall have to obtain
the approval of the DPL which in turn would take approval of the State
Government.

The other most important terms in the scope of works are -
a)

b)
c)

d)

Supervision of mining operation, post appointment of MDo.
Dispatch of the quality of coal
Monitoring of extraction and dispatch of optimum quantity of coai as per
the approved mining plan,
Perform the statutory functions of the mining agents as per statute.

Although a broad frarheworks ofjobs are spelt out above, the detailed issues are

need to be discussed further and would be taken care of at the time of signing formal
agreement. This apart, it is to be mentioned that the commercial terms and conditions
have to be settled in consultation with respective departments of the Government of
West Bengal, W.B. Electricity Regulatory Commission before signing final agreement.

We would request you kindly to send your acceptance on the issue at an early
date.

Thanking you
Yours faithfully
S/D (Illegible)
Managing Director.

The Durgapur Projects Limited
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Minuteoftheproceedingsofthemeetlngheldinbetwoenlondlosiers
qnd the ouihoritles 

"ifi"nJOqmo.dor 
CoolFrole-ct In connection with lond

q pg uisition onedommqn c'ement .pf Work of Trons DompCgl'Prolect'

Mernbet's Present : Enclosed

TnemeefinQsterted'WlthDrstrlctMogislrate,BonkuroonthecnQir.

The members cf il',G T',.115 Dontodor cooi Prclecf presenTed Ine proposecl

ogreemeniorrtveoatofterconsultotion,'viththerepresenrot|Vesofthe
lond losers ono requested Dlstrlcl Moglstrore for rcktng necessory siops for

eorly implementollorr of scme'

ThetermsoftheogroementvT.oreriac()oUTintnerneeftnginoetolj'

The rnennbers of.fhe lond lOSerS SXpreSSed'lfreir dnOnirnor-ls cotrsent tC' the

ogreementbutpolntedtothovolueo{homesteqdionoondrequesreo
chotrmon to enhonce lt from Rs,]7,60 lq<hs to Rs, '18,00 lokhs per ocre'

Afier dlscusslon Cholrmon & Dlstrict Mogistrore oplned to look lnto tn€

request of o ioter stuge'

Cthertern..lsondcondit|onsworeunonimouslyogreeduponond

were mode port of the procaedings' The copy of ogreement botwoon

tnemembersofihelronsDomodorCoolProjectgndmembersonbeholf
()f lcnd losers ls endlosed nere\/ltn'

if wos decicjec ths't fhe tefms of ogreement sc resolved will bo

circuioted to'otl concerned'

Themeetingendodwl|hihereques.|fromDistrlctMog|strqtotooll
for commencement of tne work of the prolecl imms{iaialv

**iffi$*:**T,
Bcrnkuro'

gB
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B or/:rlro)o uffrtr{r srqr,s?<trfi \i.so.qffisrx'ft; srT", rtrygrr Mtfuro srq .

q'rtr]'rs rora rffi -uE usof,a \srFffi cTFr6 I ur$crg sfr'g, ]r.sT - EftEIry cstrr
Erwb o$qnsr srF qfrgFq TTq,ew wrdilFrr ctq 1S.o Frflws q;fuctql{:

).)) sryd Td"fi'

S:;fq FSfrs Tn <ptq$ sry ds?)
\\ nn: ffi iwfr tsm, c'IrdT, TT-dTfr,

tt?q', csivT, \flx1', rfv Errwtr

{ftre, srf{nsrr ?vffil
t ,gry-.t-gfi, sifi (TT-d, qrfrT, ktjfi.

itur Ecfllr?)

'.) mW grft

Slmlr Fs1fr\t W wfi qftrrq{ wr*, ,trg,gr +Q<r fift} nrirt"lp.t (Basic price +

solatium+lnterest), tq-dFffi u +g*;$fubl {R"oqq'rd rtrs'{$ vfu*s.i, brfuJ?\s s"w.q
.{elifirf q'qB{s (Consolidated) -\yf r So{I.flll.n ffuflrrr T${r )q.iy.}.v tvr grf,i.A 

li,, :l*tur

c'r'{ {tqa ffi qT[$-_ )u xp] fiE wl*xffi"s q#{rfd, 
"::{ ry.41q.flsd,T.s.il $?.u#* ,*.*u

Emrsy gQrsr

:.\) Efu{tET uftl$\r )og.)v ,gs-fr ,iq\ srmqfir Ss :.u.crb oE-s \sF,Tfr cucu <i6:i {rTr :<ry.lb.
so:csg {e"n grTcqi nQrr glTq ffiT {Trc r m$s I nrsTr c-<rqrfms qvlt siR wfsflqq fi1fu

srqlst ttcq r Gqrn ffiJs )'v crq'"{ xq'r w<fr'B 8)o '{T-i isifi urfrzrq{ Efrr,fl-r cqs nr
qtt-'I $TFK sTlqfhr Tqrr Botg :u"a g:fir {rr qfr <rdT {tK I rNF \eol)V\ooq sfi-fu-.i

c9l'qr$ffsfoo <rfVT Bqfrfunl wr?ffETls qfrrcgfir"cer'<rffic qarr 5rBG srft{ Bm sc{''fis.rT €cs r

) o) ifsw E rrqmfi-r ftpq tl-Ftcr Tfir qfr'd '1p-a fuffier ryrr- u1wfil lqfrlft-s TqT sq.F{ 
.q-il

glc"l 
r

9:glgl_gjIs{1-!1"Lstl {q'r gH.{Iu-u!8.,t1ry{-_{ryry-q:.rft n G,rfrqiin-{ ufrr$

w;rq <lN'qr<rsi qt{rf, 
"1cd p-.,ir"tt.w a fbq-+mrtwr aqwf, firslq u yrrfubrr er.g fr<tftry

u,,ft p:r \irl ss' gTLq r drt ffi sr1.;1g .rct 5En !w Ekd i bv airq-q ufWlqer"
!I.{l$ini'fci$-(tlFfli,ii e+af'At1 r;g,g|,;rig fl,$il }r?,f.r4 ,: jN r.,rc4-d'lHlf*u, riln.i..tliii i5r'l-rtd )i,{i
Eq:rr oi; {t;e i

grrvro TfgaTsT fllsi{ri,u+ o ot'A <;llgt oevolopec qjt gn-{ s*$"qtri{ s(\ st 'c -d,Tar $fflx
cco <'i TTtr{ frGrcr "T{ (\ fr' qrr, : ffi TlfftEri, :ffi xrqtrs r: ffi&l Eqr.r ?r-fl'{tr< 1 1:

wffis / RrfRlr Tsr,\ sTqcr $ )bre"r-T{ ^ris-n ffi }Tfti;Tt tffi f}N5r ;

cg't

\b. oO

\Q rrt-r
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qTqrm Geffi Fr6irten *"T* $Rr elflil<Tr fscq-c{ r{'rl trTi strd r Csit cxrg ufirg rFft

w,lril 1c{f, Wail.s Gq-{ g-fE-tcm c<Fn-<ref qrft y wfq-sm $ffuc{ qt r frfifu 'nm fu 1.q 6Trf

Dtot, wro, g obr srlt s cco <'{TrtK ftftfu ruqa qk<rc6 e"c Frs bror sqrd o-<t ctc{ i

),.o) r!-q-|fr T{ s T{ cwdt qlqr€Kn-{ sT{.r "fkflr tr >o',ooo Ft$ gn'q s-{T {tK rr EGqum'ar

{TforiT !trfufr-s c,ooo bfo-t fi\sr d?rs,i

\.8) srclFrs'"ffi-o]brcilrrcr qcu''r qftw leff: frllrfrs, 
"r*rrr,'orq*tur* 

<rEqt,h5rftr<r-*r,

srorrB, sTqfi-sFfr <raqT, c{mf{6TK ffi, qq;g6ss, W SHT-d{6T<r, "ffr<rqil sr€EffiNr qi"l
qtc-< t

o) 'orftntl;r:

u )) q'{'d vb8 ,iRrs' sTfr.q &{,r .nfiF qfa-fi4rd wdrrfi5 \.,"e$-d wwl swT qft-<p- \ffir$fft, $lrtql

errqm qffifttr qftn'co {6 cftqov ]rqq-uirf ir'ffi .$I-e' :ili.]Ifo. $i{0sti ftfq6v ElXf[' ftrmol
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GovErnment of West Bongal

Offlce of the Dlstrlct Mdgl8tretB & Oolleotoi, Bankura

*: (Land A"oquisltlon)

Memo Nq. 1243-LA Drrted O|..t2 f:010

1"_ry9
1) Supsrlntondent of Follce, BEnkura

2) D€puty Suporintenclent of pollce (Admlnietration), Bankuru
3) Sub-Dtvislonal Olficor, Earrkur.a (Sodar)

4) Saohapeil, BarJora panchay6t Samltt

5) Biock Devoloprnont Ofllcor, Barjore

6) Pradhan, BarJora G.F.

7i Preohan. Ghutgorla G.p,

81 C.t. of Polioq, Gangejelgh6tl
9) O.C., l3a.rriora Pglloo $tation

i0)' Ch a irnl *n-cum-|/l ana ging Dirirrotor, WBM *TCt-
11) .$$0r€rtery, Liss Bhsllroburl Lsnd ijo6srB, p,sB.os{atioij,

'12) socr€tsry, Bsflor{r Grrrrtgorie Garratantrik Krl$nl & shrarna,flbi semity
13) pocretary, Trana.Oamodar Land Loeera, dseooleflon
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*"fifl#3ffi

B€nkura



?t' ( t 
o., t?, P*"F, peo dr, , o

-J7l 
-

Ll

.l

qL)

Gist of the resolution regarding land acquisition adopted jointly by the

affected Land Owners/farmers and the authorities of the Trans Damodar

Coal Project, in the presence of District Magistrate, Bankura, of,

02l12l2010 at 3 P.M. :-

1. 1. Price of Land

sl.

No.:

Class of land Price (in

Lakh per acre)

1. Agricultural Land(Suna, Shol, kanali,

tora, danga, garh, garh layek, patit,

commercial etc.)

11.00

2. Wet Land (pond, drain,khaal,

beel etc.) 6.00

3. Bastu Land L7.60

The above menioned amount is the consolidated rate fixed by the Land

Acquisition department, Bankura as compensation (Basic Price + Solatium +

Interest), compensation regarding rehabilitation, reinstate, extra allowances.

The aforesaid amount will remain unchanged in respect of 178.28 acres, till
18 months from the date of completion of disbursement. This will be

applicable in case of direct sale. of Land.

I.2. The increased rate of 'lompensatory amount of already

acquired1O4.18 acres of land and directly purchased 13.56 acres of land will

be granted with the acquired I78.il8 acres of land. The new rrrles of

acquisition of land of the Central Govt. as well as State Govt. will be

applicable. If the acquisition proceris of the remaining 410 acres are not

completed within 18 months as stated above then the value of land will be

increased by l8o/o over the gross value of the land. On the basis of the

1H
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discussion with the DM, Bankura on 3O/12l2OO7, the increased amount of

valuation will be applicable on all the lands.

1.3. As per the rules, the recorded Bargadars will get the newly settled

amount on the agricultural land in excess.

2. Plans have "akeady been made for Re-establishment, rehabilitation,

and re-instatement of Chunpora, and Bhirkasole village and of 9 families in

the OB DUMP area.
'ry 2.I. The lands alread.y selected for the purpose of re-instatement and re-

establishment of Chunpora and Bhirkasole village, will be purchased before

the excavation/digging process starts. There will be a pond attached to this

land.. Before shifting the inhabitants, State Govt. will give the settled

amount in lieu of the land and houses.

2.2 Each refugee family will be given 3 kathas of developed land and

house with an area of 550 sq.feet ( 2 rooms, L kitchen, L bathroom, and

staircase) on the said land. Married/ unmarried man, who are of above 2L

years of age and females of 18 years Married/ unmarried ( who are

dependant on parents, will be cnsidered as members of seperate family. In

that case they wont have any right lclaim over the price of land or price of

house said. Instead, they will get 2.5 lakhs in exchange of the houses and

3.5 lakhs in place of 3 cottahs of land and houses of 550 sq.feet.

2.3. Each family will be given Rs.10,000/- for shifting to temporary

houses and carrying the household materials. Houses having tube-wells will

be given Rs. 5000/- extra.

2.4. The plans . for primary infra. structure, such as schools, health

centres, arrangement of water supply, electric connection, roads, drainage

system, playground, centre fr social gathering(samajkendra) will be fulfilled

and completed.
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3. Scope of emploJrment :

3.1 In respect of the total 694 acres of land acquisition persons having

minimum of 2 acres of land in their individual ownership shall be provided

with an employment, or to any of their nominated persons, at Trans

Damodar Coal Mining Private Limited, subject to terms and conditions.

Those persons should immediately submit the relevant papers relating to
lands and character certificate from Borjora P.S., before the cncerned

authorities. After proper scrutiny of the said documents, those selected land

losers will be trained and will be engaged/appointed to work in the project

with the startingof the project. Later oo, in the next phase more

appointments will be made subject to vacancy and as per requirements, and

said appointments will be given to the land losers in descending order

(higher loser to lower loser).

3.2. Eligible candidates from 18 to 35 years will be trained for 9 months.

During that time they will be given a remuneration of Rs. 4OOOI-

(consolidated).

4. Recorded bargadars will be given an amount of 25o/o of the value of the

land and the land labours will be given one time amount Rs. 5O,OOO/- as

compensation.

5. Ater the'excavation of the coal, the land will be restored in its original
form which is capable of cultivation.

Conditions for Excavation on the acquired Land of 104.18 acrgs

1. All the works relating to mines, viz., building of infrastructure,
preservation of HEMM etc. will be started after the distribution of the notice

of payment of acquired land of L78.25 acres by the Land Acquisition Dept.,

Bankura. The lands purpose of resettlement of
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Chunpora and Bhirkasole village, will be purchased before the

excavation/ digging process starts.

A11 those 9 LA cases which are initiated under section 4 notification, will be

dealt with by the Land Acquisition Dept., Bankura, under s.6 notification.

Immediately after that notification under section 4 will be issued, for the re,st

200 acres of land.

Rules and Regulations regarding re-settlement and grant of compensation

etc. for the 9 families living in the OB DUMP area, will be decided prior to the

excavation.

2. Before the initiation of the excavation work atleast compensation of 2

LA cases of 178.28 acres of land will be given. Atleast excess compensation

of 1 LA case of 104.18 acres will be given lgranted and compensation of

13.56 acres of land will be granted.

3. Bargadars will be given excess compensation.

4. List of eligible/ nominated candidates will be published out of the persons

who lost 2 acres or more lands from the solely owned 694 actes of land.

S. Administration shall take steps in accordance with law, if anybody

tries to cause any hindrancef obstacle to the Govt. work of excavation in the

104.18 acres of land.. Later on if such acts of restraints are caused in the

subsequently acquired land, that will also be considered illegal.

6. If any pollution of environment is caused due to excavation and

extraction of coal or the nearby residents of the locale get affected otherwise

for such mining, district administration shall interfere immediately and take

appropriatestepstogivere1ieftotheresidentsofsuch,o"u'".,ffi

+4)
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,|:j:-,, llo b,l*rttt*g shrll be dr:ne r*ithrn ltHlm dr.rrancc tium rhc Stere Highway No.g, usril *rs samc $s
snrrucd hcvund ilangi,r zone at'blastins
]CI.0 No trlnsnrtg shall hc done qtth-in Ifxlnr tlismncc franr rhe ssucturcs of tshirkcs*l & Ctwpsre lill*ge nndpriTsl* fec*:rirm nrlt bel*ngi*g tu *[;s nrryryrn Fnr;wtc Lhaiw& **i Sr; ffi*- rh-n-d-b*rffi-d-rtgfi ***
of blasting" -- - -r ---- --v-

1l '0 One $r morc zuhstentialll' built shcltms shall bt pmvrdcd rnro rhc minc and rlrt shu-finer, akxrg with his
&r-ci*rents, if *ny. *h*ll wkc x{cqunr* *heltsr, bnfs{? liring th* *hotr.

?I.* In{e'sq {tf fim in hcnefi**, plrccutir:a* lcid dswa *n Samen* No*iftm$mr Nu.G,$.R,9S&H} Ogrrd
SL l*JtlS, Frhtistr*d fn th* Se**tr* af t*dir d*tc.d $*" l0"i*il$- F{rt ft" Scgim X{} i$s$*d wrdcr fuguletirw 3{,
*f *tc f$s} hdifie* X,tgrrlatinrx, 2*l? thr c*n$u*ti.ug *rtnnting ilr lirr arean in sri ofess&{t cn*l minr. rvhich *h*lt
be eirictly sdhere to.

?3.0 Owners of stnrsturc* nnrJ dwcllinry ffid land. nor bclonging to trtrr Drrgnpr projacu Limited. nnd
habitant# oc*up*ltn of *resh *wetliug$fhndldi*g* *hel* br ilndsmnifid fi#skrs dnrnnse re Fqp*rryfnrjury t*
pffsons. if nny, arising out of minirq cpcrations.
24.0 E.tctpt wberJothcrwise pnJwUeO fot in thit pcrmis*ion, all provisi$ns sf $rc Coal Mincs Rrgulstidls,
:01?, raliliitry t* $pdsc&.{t wurkinp, **t nf *xptwirac* *td m*rhinarir*- crs.o nnd Siltt hs sNri{n4r c+np5gg *ttl"

25.0 Pleec norts tftat, this permirsisn is zubjcfi ra Sre folfswing effiuotral csrditiure *
25"1 In the event of any changc rn the cincumstanccs c$nilcstd w:th this prrm{**lsr r rxmphcn *,trich is
fikcly tn endrnga thc life of persdtns enrplnyd in the rnine or rhc mrrtc, Src **inn *m*rtt-**'f* **irtt *l*
pennioe ion hss bccn Sffint€d shnll be *toppcd forthwrth and intirnation thffe$f shelt.lrc u+rrt to Sis Dirwtmte.
Tk mid mining oFcratiou shall noe tr rcsurncd s'idrour txprrs,s md *crh $xmris,sim in wriqrg frsn thrs

Dir*mragc.
25.2 If at nny tirnc sny nne of thc conditimc' subjce* to wtrich Srir pcrndmim/excnrmiqfi ha$ brffi rrsr*nd. Lq

violatcd or not compliad widr, tris pcrmis*iordcxcmsisr dull bc dc&d m havr U*i ***J *i* I"r**Aiu**ffmu :'-''-'
25.3 This p€rndff,ioucxunption nnay hc ilffnd€d s wi&drrwn $ &ny tinx if cs$,qifutd uswrv in &r
inlrst af 

.se{gU 
rnd is Ftue "T$ u# Regulsrion l9fti} of Se Cost }rtiffi Rr8F,l$igeq toli. ordf,

without pnejudic* to sny oalrs Wnrieiffic of trw $ti{ft msy bc tr rw} besffi1j r
2s.4 This Dircctororc shall bc inforard a$ $fino *r rhc minrng osdsrrms ryc
thc rbove pcrmiroiordcxernpion. Intirnrrioqr $or$ F(derkm of ttle mtniqg
promply snd in eny ffise not lemr than mc moo$r &se-nf.
f5J This F nif*im iu bcing iffid rycci6dg u& *e Rcguto*iow
to.fiy dlr prort$mc of I$u, Fftid nrry hc s mtil bcffic ndi# r

witb
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Government of West Bengal
Office of the District Magistrate, Banl<ura

Industry Cell

F(
Memo No..........)..,..../rru o

To

Sri Budi an Maji,
t/ill-Chunpora,

PO-Barjo ra,

D ist.- Ba n ku ra

with reference to your letter dated 2g.12.2015, lam directed to
the autirorlty of WBMDTCL and DpL for redressal of your grievance.

. Ar",,r"rx v hr-.

oateo.../3..70112016

I

inform you, to vVlite tetter to

€{r-t-u
For District Magistrate,

, .,.!,1^('anl<ura
./ f 'r.,t1tb
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"J,ur:$rrq, -rfHqTf{ uffi s f+s_lg1;"c;1g1 stR3:.fiF+ \ri\D-ir

F'r* g<+ cqr+* Trans Damodar ,,u,"t"''' 
ihl$rcll4 Ni'i"A ir'z'l-'Ji; ::s.r-,rGr{ >rg1.rfr1-rg .<rt,-..,F

(€-s TstR etrRft Cns$,d; ;R ''uar Mi.ing [PvtJ t,tcl,-Edi5s 6116' e+ii qm'qf Tq ?rir ?{eb Be_ s'.,r/a+,\^( - ! G lqrslRlE\t s-Tt €tr ftw rlt ,,,.*_,
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ro/o"tfzats.To
The DM , Bankura *bs-\I I

Sub.: Prayer for rehabilitation of Chunpora villagers and jobs for the
Landless people and one time allowances for Land labourers

Respected Sir/Madam,
We the people of Chunpora village humbly state that,after the

acquisition of land in the year 2005-06 by the colliery/ coalmines, we
demanded jobs for the landless families, and one time allowances for the
land labouerers /peasants for 500 days. But till today we have not received
any response. So by being helpless we the villagers have demonstrated in
front of the Colliery gate on 25/Oll2O15 and it continued till 3O/01.12OL5.
on 30/0ll2ol5, under the President ship of Hon'ble MlA(Borjora) on
30/0I/2015 , a meeting was conducted with the representatives of the of
the Trans Damodar Coal Mining (pvt.) Ltd. (minutes of the meeting is
attached) and also declared about some steps which are to be taken. But
such steps are not taken tin date. Again on 26/osl2ors, the
representatives of the villagers attended the meeting organised by you and
demanded the rehabilitation and you also assured the same. But no
assurance was received from the colliery owners and as such no decission
was not taken by you on the said meeting, as result we were shocked. So
our demand for rehabilitation, job for the landless people and one time
allowances of 50O days of the peasants is continuous. Having full faith in
you again a meeting is to be organised within 15 days, where only we, DpL
authorities and you will discuss about our demands and request you to
reach to a conclusion. If for any reason meeting will not be arranged or if
the meeting will be arranged but no conclusion is reached into, we will
continue with the mass agitation in front of the gate of the Colliery/mine
and they will be compelled'to stop heir work and the authorities will be
responsible for resulting any untoward incidents in the locality.

Sir/Madam, we consider you Lo be ultimate authority of our district
and as such with.due respect beg to oblige us to save our identity.
Thanking you. Sincerely,

Place: Chunpora
Borjora, Bankura.
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To

The DGM

Trans-Damodar Coal Mine

Site Office- Borjora-Bankura

bc.\t': ao 
I 
t4 leo rg

Sub.: Prayer demanding/claiming compensation for the

damages caused to the residential buildings due

to mine blasts and to the agricultural lands owing

to the waste water cf the colliery.

Respected Sir,

With due respect, we humbly pray that, we (1) Budhan Majhi,

(2) Dukhomoy Maji (3) Prasanta maji, (a) Sondhya Maji, (5) Purnima

Karar - are the permanent resid'ents of village - Chunpora. The coal

mines company have not yet acquired our agricultural lands in the

Salgara Mouza, neither they have purchased it. These lands are filled

with waste waters of the colliery and could not cultivate them for the

Iast 617 years. So, we are praying for tJre compensation of the said

lands. At the same time we state that due to mine blasting, our hut
with tile roof has been destroyed and many cracks are also caused in

the concrete buildings.' We prayed before you for compensation

many times, but to no effect. Prior to this we also prayed for

compensation our agricultural lands, still no compensation have been

received till date.

So we are requesting you to disburse the compensation as early as

possible.



su

1. Documents related to scheduled lands are attached herewith.

2. Copy of last compensation received for other agricultural lands,

which were not given before.

3. 3 copies (of photos) of damage house.

Mouza- Salgara, JL No - 17

Daag no. Area

1695 .25

1693 .25

t482 o.o2

t496 0.09

1501 0.09

1504 0.40

r52l 0.40

I522 0.98

1546 o.7r

r564 0.33

1665 o.06

1685 0.80

r627 0.06

1s79 o.22

1606 0.01



To
The District Magistrate,
EanKura

.J"tob .$ro - 9+ s j +go +'rT*
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bc,.td-t 30lrzlar,2.l
To
The District Magistrate,
Bankura

Sub.: Illegal excavation/mining of coal in the
Trans-Damodar Coal project.

Respected Sir,
we the villagers of the chunpora village, do hereby state that, just

adjacent to our village Durgapur Project Ltd.-Is excavatirig coal for Trans-damodar coal project. Although Govt orders are there for providing
rehabilitation of farmers and agricultural labourers of the Chunpora Villageas well as the job opportunities and other facilities. Withoul providiiganything the colliery authorities are forcefully excavating- coal. Ouragricultural lands are submerged in the waste water of the coalliery. No
compensation have been given for that. For such water logging, snakes ,harmful insects, mosquitoes, flies etc are entering into if,e residential
houses and spreading diseases. This makes difficult io reside in the house.
Coal mine authorities witnessed the submerged houses in the rainy season.
Due to mine blasting most of the houses urr"d"rrr"ged and are in dilapidatedcondition. Some are already dilapidated. No compensation have been
received till date. Though the agricultural labourers were supposed to havean one time allowance of 500 days, which they hav" troi yet received.
Presently the whole world is facing the pandemic and most of ihe people ofChunpora village are jobless. As a reiult, a chaotic situation has beencreated and peace and discipline is clisturbed in the area. So, we requesryou to solve this problem within 15 days or else we will be compelled to
move to court.

so sir, we the villagers of chunpora request you to oblige us byinitiating the Trans-damodar'project wbrk and resoive all the problems
incompliance with the order of the highest court of the country.

Sincerely,
Villagers of Chunpora village.
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DeL- '" 3\ f tz lzr:l
To
The B.D.O., Borjora
Bankura

Sub.: Illegal excavation/mining of coal in the
Trans-Damodar Coal Project'

Respected Sir,
we the villagers of the chunpora Village, do hereby state that, just

adjacent to our village Durgapur Pioject Ltd. js excavating coal for Trans-

darnodar coal pto3"Jt. Ittftougtt Govt orders are there for providing

rehabilitation of faimers and agricultural labourers of the chunpora village

as well as the 3oU opportunitles and other facilities. Without providing

anything the "tUi"ry 
authorities are forcefully excavating coal. Our

"gti"uftiral 
lands are submerged in the waste water of the coalliery' No

";*p"""ation 
have been given for that. For such water logging, snakeg 

t

harmful insects, mosquit6es, flies etc are entering into the residential

houses and spreading di"""".". Thisl makes difficult to reside in the house'

Coal mine aulhorities witnessed the submerged houses in the rainy season.

Due to mine blasting most of the houses are damaged and are in dilapidated

condition. Some ire already dilapidated. No compensation have been

received titl date. Though the agricultural labourers were supposed to have

an one time allo*.t""- of 5OO days, which they have not- yet received'
presently the whole world is facing itre pandemic and most of the people of

Cfrrrttpoia village are jobless.. As a reiult, a chaotic situation has been

created and peic" 
"td- 

discipline is disturbed in the area' So, we request

you to solve'this problem *ithitt 15 days or else we will be compelled to

move to court.
so sir, we the villagers of chunpora request you to oblige us by

initiating the Trans-damodar project work and resolve all the problems

incompli-ance with the order of the highest court of the country'

SincerelY,
Villagers of ChunPora village.

l!
t ffi
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To
The B.D.O., Borjora
Bankura

Sub.: Rehabilitation and job opportunities for the
inhabitants of Chunpora village.

Respected Sir,
We humbly state that we are the permanent residents of the Village

Chunpora, of Borjora Block, Bankura. Just adjacent to our village
Durgapur Project Ltd. Is excavating coal for Trans-damodar coal projeCt.
Although Govt orders are there for providing rehabilitation of farmers and
agricultural labourers of the Chunpora Village as well as the job
opportunities and other facilities. Without providing anything the colliery
authorities are forcefully excavating coal. Our agricultural lands are
submerged in the waste water of the Colliery since 2010. Due to mine
blasting all the houses of the villages are damaged in the roofs walls floors
etc. Some houses are destroyed completely. Under this situation it is
difficult to reside in the house. No compensation for this have been received
till date. Though the agricultural labourers were supposed to have an one
time allowance of 500 days, they have not yet received. Thus the Colliery
authorities are trying to kill us day by day. They are threatening us about
Police when we are trying to protest. They already filed cases against some
of us. Under this circumstances we are having a tough time. But the
highest judiciary has directed to starl" the colliery by resolving all the issues.
We made several representation but to no effect.

So, we the villagers of Chufipora village earnestly request you to make
arrangements for providing rehabilitation, job opportunities, allowances of
50O days and other facilities at the earliest.

Sincerely,
Villagers of Chunpora village.
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AVAK LATN

In the National Green Tribunal
Eastern Zone Bench

Kolkata

District: Bankura

O.A. No. ot2oZa (EZ)

Budhan Maji and Others
----Petitioners

Versus
The State of West Bengal and Ors.

.... Respondents

VAKALATNAMA on behalf of Petitioners

KNOW ALL MEN by these presents th3t by VAKALATNAMA, WE appoint the
Advocates noted below or any of them our lawful Advocate or Advocates for filling the
memorandum or appeal or petition ,/of entering appearance in the above matter for
appearing conducting or arguing the same for deposing or withdrawing any money in
connection therewith for moving the Court or Tribunal in any matter connected
therewith, for preparing the paper book in the case and for putting in papers, petitions
etc., on my behalf for filing taking back any documents for withdrawing suits or
appeals or petitions to institute fresh suit etc., for signing and filling petitions of
compromise in connection with the said matter and for taking copies of paper from the
Record and I further say that any act done by our said Advocate or Advocates or by
any one of them after accepting this VAKALATNAMA shall be considered as our own
true and lawful act.

AND WE further hereby agree and undertake to pay the said Advocate or Advocates
his or their fees as settled and all other sums that may be necessary to carry out the
requisition of the Court or Tribunal and otherwise to enable the said Advocate or
Advocates to conduct the case properly, failing which the said Advocate or Advocates
after notice to me will be at liberty to withdraw from further conducting the case.

IN WTTNESS WHEREOF WE sign and execute this VAKALATNAMA on this the
day of 3eru-n-log,-, in the year 2024.

NAME OF THE ADVOCATE

s1n

Sagarmay Ghosh
Enrolment No. WBl92 1, / 2OO9

Bar Association Room No. 6, (M) 94337464L0
The High Court at Calcutta 9051010095
Kolkata- 700001 email-sagarmayadv@gmail.com
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Declaration

BYTHrsLETTERorDBcr,enetloNWE,(1)PrasantaMaji'sonofLate
Amulya Maji, (2) Dukhamay Maji, son of Late Amulya Maji' (3) Rahul

Bhui, *on of F.tik Chandra-Bhui, and (4) Sanjoy Kumar Roy' son of La!9

Kalipada Roy, all are residing at village - Chunpora, Post Office and Police

staiion _ Barjora, District - Bankura - 722202, do hereby nominate,

constitute an-d appoint Budhan Maji, son of Late Amulya Maji, residing at

Village - Chunpora, Post Office and P-olice station - Barjora' District -
Bankura - 722202:as our attorney, for us, in our name and on our behalf

1. To appear for and prosecute and. defend all actions and proceedings,

to sign and'verify all Appli,cations, written statements andf or other pleadings

or documents and to- represent us before the Hon'ble National Green

Tribunal (Eastern zone) to all intents and purposes and/or in any other

matter relating to the instant matter andlor proceedings'

2. To engage and appoint any solicitor, advocate or advocates or counsel

to act and llead and ttherwise cond.uct the said case, if required and

whenever our said attorney thinks proper to do so'
"AND

wE do hereby agree to ratify, confirm authorize whatever all acts,

deeds and things lawfully and bona fide done by said Budhan Maji, son of

Late Amulya uaji which shall be construed as acts, deeds and things done

by us to ail intents and purposes as if WE were personally present and WE

duly empower and authorize him to swear the AFFIDAVIT on our behalf and

for us.

IN WITNESS WHEREOF the parties herein have executed these presents

on this the 5tr' day of December, in the year 2024

Signed, sealed and delivered bY

u

Signature of Executants



In the National Green Tribunal
Eastern Zone Bench

Kolkata

O.A. No. of 2O24

In the matter of
An Application under Section 14
and 15 of the National Green
Tribunal Act, 2O1O

And
In the matter of
Budhan Maji and Others

Petitioners
Versus

The Union of India and Others

.... Respondents

Application

Advocates-on-Record
Sri Sagarmay Ghosh

Advocate
BarAssociation Room No. 6,
The High Court at Calcutta
M: 94337 46410/ 9051010095
Email ID - sagarmayadv@gmail.com




